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A.bstract of lite P1'oceedi1lfJs of the Council of the Governor Gene/'al of India, 
assembled fOI' lite purpose oj maki11fJ Laws and RefJulatiOl18 fmder tk~ 
p1'ovisiOlI$ of the Act of Pm'liament 24 ~ 25 Vic., cap. 67. 

'l'he Council met at Gov~rnment House on Tuesday, the 2nd l1arch, 1880. 

PRESENT: 

His Excellency the Viceroy and Governor General of Indin., G.lf.S.I., 
presiding. 

His Honour the Lieutenant-Governor of Bengal, K.C.S.I. 
His Excellency the Commander-in-Chief, G.C.B., G.C.S.I., C.I.E. 
1.'he Hon'ble Sir A. J. A.rbuthnot, K.C.S.I., C.I.E. 
The Hon'ble Sir J. Strachey, G.C.S.I., C.I.E. 
Geneml the Hon'ble Sir E. B. Johnson, R.A., K.C.B., C.I.E. 
1.'he Hon'ble Whitley Stokes, c.s.I., C.I.E. 
The Hon'ble Rivers Thompson, C.S.1. 
Major. General the Hon'ble A. Fraser, C.B., R.E. 
Tbe Hon'hle Sayyad Ahmad Khan Bahadur, C.8.1. 
'fhe Hon'ble T. C. Hope, C.8.1. 
The Hon'ble B. W. Colvin. 
The Hon'ble MaMraja J otindra Mohan Tagore, C.S.I. 
The Hon'ble E. C. Morgan. 
The Hon'ble J. Pitt-Kennedy. 
The Hon'ble G. C. Paul, C.I.E. 
The Hon'ble H. J. Reynolds. 

LICENSE ACTS AMENDMENT BILL. 
'1'he Hon'ble SIR JOHN STRACHEY presented the Report of the Select Com-

mittee on the Bill to amend the law relating to the licensing of trades and 
dealings. 

The Hon'ble SIR JOHN STIlACHEY also moved that the Report be taken into 
consideration. He had so fully explained on a former occasion every thing 
that he had to say on this subject, that he thought it unnecessary to take uI' 
the time of the Council with any further remarks. The Select Committee 
llad made no alteration in the Dill referred to it, and the Committee bad re-
commended that the Bill be passed. 
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The Hon'hle MR. PIT'!' KENNEDY said that he was slightly astonished to 
find, when he read the report of the Select Committee on the Bill to amend 
the law relating to trades and dealings, that they had made no altera-
tion in it, except one trifling verbal ~mendment in section 13. He was still 
more astonishcd when lle heard the Financial Minister repeat the same state-
ment. So far as he was acquainted with the proceedings of the Council, no 
such Bill had ever been referred to the Select Committee. He held in his 
hand a Bill which hore the title of a Dill to impose a tax upon trades and 
pl'oiessions. That Bill was refen-cd to a Select Co~ittee, and it was referred 
under circumstances against which he then felt himself bound to protest, and 
which now formed the subject of the rcport which they had laid before them, 
and he and those who proiested thought they were fully justified in the protest 
which they then made. He did not say that the Select Committee had not 
power to change the title of the Dill-of COUl'Se they had; he did not say 
that they had not power to make any alterations in the provision of that 
Bill ; lmt the Bill which was laid before them was a Bill which, so far as he 
could see, was not in anyone single passage the identical Bill wbich was 
referred to the Committee. The amended Bill which was placed in his 
hands late last night was a Bill which contained l'eferences to a ~ultitnde 
of sections in differcnt Acts of the local legislatures which he had not had an 
opportunity of refen-ing to, and whether substantially the provisions remained 
the same as those in the Bill originally dl'3.fted-

His Excellency TIlE PRESIDEN'r was sorry to interrupt the Hon'ble :Hem-
ber, lmt it was his duty to point out that the original Bill-the Bill to which 
the lIon'ble Member was referring-had heen withdrawn. The Bill now bpfore 
tile Council was the Bill which was referred t.o the Seleet Committee, and it 
was a totnlly different Bill from the Bill which was originally introduced. 

The Hon'ble 'MR. PITT KENNEDY continued-With great respect to His 
Excellency the President he might, perhaps, be permitted to explain what his 
position actnally was. As he understood, no Bill was withdrawn. The precise 
objection which was raised. by himself and other Hon'ble Mcmbers was that 
the Bill which had been pending before the Council had not been withdrawn, 
amI a new Dill wns not introduced. 

His Excellcn('y TIlE l'RESIDENT again explained that, at the close of the 
}'inancial Statement made by his Ron'ble colleague at the last meeting of the 
Council, a motion was carried to cancel the reference of the former Bill to a 
Select Committee, and the Dill, the Committee's report upon which the Council 
was now considering, was at the same time introducod. 
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The Hon'hle MR. PI1vr KENNEDY continued-He was not aware that the Dill 
which had been originttl1y rcferred to the Committee hud been withdrawlI. 1f(. 
was present certainly when much discussion took }11aee. when the intention was 
stated of retaining thc Bill, originally introlluced, ~ith a largC' number of changes. 
But a different course was adopted, amI under the circumsbm('cs, certainly all the 
Members had not had an opporhmity of consideration and discussion 'of" the Bill 
in that Council. The reason why it seemed to him important to call nttention to 
t hat was that matters of this kina, lllattcrs nffceting 1he Jin.1ncial llrmngf'lllellts of 
the country, did seem to him to descrve more serious consideration and a larger 
publicity before they were finally adopted; that if the Bill, which was pract.i-
ealry to impose for an indefinite period a system of t.axation on the country, 
was to be considered, and the wholc arrangements made for its being 11asscd 
into law, at one sitting of the Conncil, surely the attendance of Memhers who 
wished, so far as they could, to lJUt before the Council and the public viewlS 
which they might entert.ain, was cmlmrrassecl hy very considerable diffieulty. 
It was difficult, ,,·ithout. some opportti.nity of prC'Yious consideration, t.o know 
what the nature of the measure was to be with which one had to deal. In this 
instance, no further publication was considered necessary. Under the usual 
practice of ohtaining leave at one mceting and introducing it anothcr week, the 
Council was at liherty-

His Excellency THE PRESlDENT was sorry again to interrupt the Hon'ble 
Ml'mher. '1'he I~ill hcfore the Couneil was no new measure; it introduced no 
new taxation; it simply reYiscd a system of taxation whiel) had all'C'..aliy heen 
introduced, and had long 1)('en existing, chiefly with the object of relieving a 
very large number of thc poorcr classes. 

'1'he Hon'ble MR. PI1'T.KENNEDY continued-This was a Bill by which it 
was intended to fix on the country or port.ions of the country, for an indefinite 
period, a system of taxation which he suhmitted was not necessary. He would 

.suhmit to the Council that it did a little more; it altered the incidence 
of taxation, and, further, they had in the Bill now before them a series of refer-
ence.;;; to l"urious Acts passed by local legislatures, making alterations and 
amendments upon them. That seemed to him nt least an cxtrcmcly difficult 
·question, wIdell might aftcrwards require to be discussed, namely, whether 
those legislat.ures couM examine and deal with their own measurcs after 
they had hcen incorporated into an impCl'ial measure. Therefore, to pnss 
sucil au Act as this, was a very very serious thing. If this were a Bill 
for a limited period, to terminate in its own course in a limited time, one 
might see some prospect of relief, or perhaps the introduction at a future 
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time of a better method of taxation. Dut introduced as it was at one meeting, 
to be passed at the next, it certainly did occur to him that it was a measure 
which was brought to its consummation much more rapidly than oould bl:'. 
desired. However, there were other reasons. The question at present was 
whether the necessities of the State required additional taxation. When the 
responsible Finance Minister stated that that was the case, M1t. Prrr KENNEDY 

for one could not attempt to deny it; and therefore it might be an absolute 
necessity that some such measure, whether one approved of it or not, should 
pass for the present; but when one had to consider all the circumstances of the 
case, one could hardly doubt that the necessity had been brought about by 
the modification of the cott<m-duties-a merisure, legislative in its effect, adopted 
hy a narrow majority of the Executive without the assent of the Legislative 
Council. A very considerable portion, at any rate, of the present alleged 
deficit would not have existed if measures, which, some people at least, 
hacl thought not justified by the langung0 of the Statute, had not been taken 
in the Executive Council for the i·einission of taxation. If one could see 
one's way to the aspirations of the .Pinancial Memlmr being ever fulfilled; if one 
could see any mode of taxation so little oppressive, so little likely to afford injustice, 
as the customs-duties; if one's experience of this country did not tell him that all 
these attempts at direct taxation produced the largest amount of inconvenience 
to the population with the least possible benefit to the State, one might regret 
with him the existence of customs-duties. Dut he feared that such a prospect. 
was a very remote one, and that the political necessities of the State would 
prevent the abolition of the customs-frontiers which the country possessed. 
'l'hey were told that a great benefit was conferred by remitting taxation wh~n 
it operated as a protective duty. The protection which might be afforded by 
small rates of duty hardly seemed to call for such a rigid application of econ-
omical law, especially when one remembered that in England one remnant of 
protection still 1·emained to the great detriment of Indian productions. It might 
seem n. small matter, but he believed almost the only remnant of protection left in 
"England was the differential duty upon foreign-manufactured tobacco. Now, 
"M1t. PITT KENNEDY had little doubt that if that cluty were removed the exports 
of this country in the way of manufactured tobacco would indefinitely increase. 
Indian tobacco, it seemed, was not so capable of undergoing further processes, by-
which it could be made capable of being workecl up in English manufactories. 'J.'he 
consequence was that Indian tobacco was, to a very large extent, excluded. from 
the European market, notwithstanding that the cheapness of labour in the 
country did admit of Indian-manufactured tobacco being exported at a very low 
rate. That, he believed, was the only instance of a protective duty existing 
still in England, and which bore more hardly upon Indian production than on 
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tllUt of any other eountry. He could. suggest a mode of tnxation which might 
have some effect, perhaps, on English-manufactured goods, if a tax were 
imposed" upon the China clny and size eOlltnilled in imported cloUls. Up 
doubted whether it would not he found the 1110st complete check to importa-
tion which had ever heen suggl'sted. Unless its results were tlwt t.he 
adulterations would no longer continue', and then it would not. he n. vt'ry 
lucrative source of revenue. 

'1'hose were the ohservations which he thought himse'lf lJOuml to make 
upon the Bill. It seemed to him that neither t.hCCoullcilnor the puhlic had 
had any sufficient opportunity of diseussing the Bill, and that at least its dura-
tion should be limited, so that the Council amI the puhlic should have some 
future oppOl·tunity of dealing with it. 

'1'ho HOll'ble MR. MORGAN said: "Uy Lonl,-It is a somewhat ungra-
cious fnsk to comment on the results of a finnncial year whieh has terminated 
so fa,vourahly as thc one just dosed, and I trust Your Loruship and the Council 
will recognise that the remarks I:un compelled to make arc malle in no ohstruct-
iYe or hypercritical spirit, but are the necessal'Y oulcome of a very careful 
consideration of the Statcment made last week by the lIon' hIe Member in 
charge of the finances, and of the accounts upon which that Statement wa:c; 
hased. 

"Perhaps, the most important event, and certainly t.he most disturbing 
element, in the finances, which has occurrcrl during the year, has been the 
Afghan war. As regards the political aspect of the war, I shall follow Sir 
Jbhn Strachey in giving no opinion. ~Iy object is merely to consider the 
subject financially. 

"From the figures before the Council, it appears that the amount ex-
pended, during the year 1879-80, upon the war, directly and indirectly, has 
amounted to about £4,900,000. '1'he amount which it is estimated will have 
to he spent, directly and indirectly, during the coming year is about £4,000,000, 
or a total, incluuing the comparatively small amount expended during t.he year 
1b78-79, of close upon ten millions sterling. '1'he whole of this very large 
amount of abnormal expenditure it is proposed to meet out of current revenue, 
and. it is the wisdom and justice of this procedure that I take the liberty to 
question. 

"It is not very long ago-three years ouly-when the condition of the 
finances of tue country necessitated the imposition of a certain series of taxes 
to enable the Government to meet its obligations with respect to famine. At 

B 
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that time the position of the finances was shown by the IIon'LIe :Member in 
cbarge to be such that, in order to' estahlish an equilibrium between revenue 
and expenditure, and to provicle a sum of £1,500,000, which was then consid-
ered to be necessary as a provision ag-ainst extraordinary charges on account 
of famine, as well as £500,000 for a working surplus, fresh taxation was neces-
sary. Had the position of the finances been such as to yield this surplus of two 
millions of revenne over orclinary expeucliture, no taxation would have been 
necessary, and the natural deduction from these 11remises was that, as soon as 
the fh1an~ial position of the country should Imve improyed so as to yield the 
amount needed to 11rovide for famine-relief, which was thenceforward to be 
considered as a regular charge on the country, to the extent of £1,500,000 per 
annum, and the working surplus of £500,000, the taxes then imposed would 
be repealed. 

"The principle of the ncw taxes, very briefly stn.ted, was this-that, where-
as the agricultural and trading classes were those not only who suffered most 
lJY famine in those districts whero famine was rife, but who also were gainers 
by the misfortunes C'f their neighbours, when it happened that they themselyes 
were "in the midst of plenty, these classes should be called upon to contribute 
towards the mutual insurance of each otl~er. 'l'his principle was very open to 
question, and it was the subject of considerable criticism; moreover, the in-
cidence of the tax was ,cry unequal, not only as regards the classes to be taxed, 
but also as regards the individuals in those classes, for, in the Bill, as it first 
eame before thc Council, it was not proposed that any individual 01' firm, how-
ever wealthy, should contribute more than Rs. 200 per annum, whilst, upon 
small incomes, the contribution amounted to a sum not exceeding two per cent . 

. 'fhe l'Iover of the Bill was at some trouble to explain that this was a deliberate 
intention, not only because small traders contributed next to nothing towards 
the support of the State, but also because those who contributed proportionately 
most would be the ones who would derive most benefit from the fund in the 
shape of,pecuniary rplief in times of distress. In consequence of hostile criti-
cism on the publication of tl~e Bill, the maximum contribution was increased, 
but that from the smaller incomes remained untouched. 

" It is now proposed in the Bill before the Council to relieve troders whose 
incomes amount to less than Rs. 600 per annum, and I cannot better illustrate 
the importance of this measure than by a reference to a speech made by the 
Ro~ble 'Mr. Mackenzie in the llcugal Coun~il, in which he stated tlmt the 
numbers, in lleugal alone, liable to the amended Act, would stand at 66,668 
as against 715,887. To relieve so large a number of persons from direct taxa-
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lion is no doubt very desirable, but it is (lifficult to understand why traders alone 
should be selected, and agriculturalists w hoBe income is less than Rs. 500 per 
annum~hould still be held liable to contribute. However, I shall not dwell 
upon this point, but, my Lord, I mllst sny that, to my mind, the proposed 
change has destroyed whatever symmetry the original measure may havc been 
thought to possess. Therc is now no mutual insurance, but one class, the agri-
culturalists, and a few of the wealthier people in another clnss, the traders, arc 
selected, in a purely arbitrary manner, to pay a contribution towards the 
general needs of the 'State, to the exclusion of the rest of the community. 

" This can hardly, I think, be considered satisfactory; but I have now to 
point out tlmt the necessity fOl' these taxes does not rcally appeal' to have 
existed subsequently to 1877-78. From Bir John Strachey's Statement, it 
appears that, in 1878-79, the amount collected from assessed taxes was 
£1,227,891, and he proceeds to acld-

'" The standard at which, for oruinary times, the Guvernment aims, namely, a surplus of 
£2,000,000, less any expenditure on famine relief and exclusive of extraordinary charges, such 
as those for great military operations, would have been attained if the accounts had shewn a 
surplus of only £1,010,191l, or £1,034,102 less than t.he actual surplus.' 

"It would, therefore, appear that the collections from the famine-taxes, 
save about £200,000, wcre not required to make up the surplus of £2,000,000, 
hut constituted a separate and independent surplus over and above that 
figure. 

" The figures of 1879·80 are eyen more remarkable. In that year, Sir John 
Straehey says-

'" The trul' surplus of the y£'.1r for c('mparison with the 8t811(181"J. "111'[>1118 of £2,000,000, at 
which we aim, will be about £4,lGO,OOO, towards which the f"miu,,-taxcs have contributed 
.£ 1, I 84,0()0.' 

.. Exclusive of the famine taxes, there was, therefore, an additional surplus 
of one million over what Sir John Strachey has called the true surplus. 

"From tllese figures, it is abundantly evident that neither in the year 
1878-79 nor in t.he year 1879-80, were the so-called famine taxes needed to make 
up the surplus of £2,000,000, and in point of fact tIle money collected from 
these BOuret'S would certainly not have been required for the ordinary fiscal 
operations of the country. It is not, however, my object to do more than point. 
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out the actual state of affairs as regards the past, but l find the same thing as , 
regards the future. Sir John Strachey states-' . • 

" 'But for the war-expenditure, the tl'l1e surplus of th~ y~ar til co~parc as before, with the 
sU;ndll.rd ~urplus of £2,000,000, would not have been less tha~ foul' millions.' 

"He adds-

'" The estimated revenue includes £982,000, obmined from taxes imposed in 1877 and 
1878, to enable the Government to meet its famine oLligations.' 

" To my mind, the foregoing statement conveys the impression that, but 
for war expenditure, the Government would have had enough to meet their. 
famine obligations and two millions to spare, or, exclusive of the famine taxa-
tion, upwards of a million to sparp., and I cannot therefore avoid the conclusion 
that the maintenance of the assessed taxes is not to meet the charges of famine, 
but to defray the cost of war. This I must consider altogethel' erroneous and 
unjust, for, whatever arguments may be brought forward to prove that the 
particular classes who are taxed are specially liable to contribute towards 
expenditure on famines, certainly no reasons c'.m be adduced to prove that they 
of all others, derive any special benefit. from the war now being carried on upon 
the frontier. 

" Sir John Strachey has in his speech alluded to the question as to whe-
ther the cost of the war should fall upon England or India, and upon this 
point I do not desire to express any opinion, but it is quite clear that if, as Sir 
John Stracll£'Y has urged, India should properly pay the cost, it is rather for 
prospective than for actual benefits, and consequently the entire burden should 
not faU upon the existing tax-payers. It appears that, up to the present 
time, about 5~ millions have actually been paid from funds in the hands 
of Government, and there would appear to be nothing either convenient., 
save in the sense of fitting, and certainly nothing cowardly, in spreading thE\ 
balance of the expen<Uture over a term of years, especially when it is considered 
that the war expenditure includes a sum of upwards of 3l- millions for the 
construction of Railways which, though at present constructed for strate-
gical purposes, will, as Sir John Strac1ley has pointed out, permanently benefit 
the country. 

" It would doubtless be inconvenient, if not impossible, for the Govern-
ment to make any alteration in the financial programme for the coming year, 
but I urged when sitting in Oommittee upon the Bill now before the Council, 
that its operation should be limited to one year. My object in proposing this 
amendment was to insure the fullest reconsideration of the entire subject of the 
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assessed taxes as soon as the actual result of the coming year was known. I do 
, not desire now to press the amendment, but I trust the public may receive 

Your ardship's assurance that the. views I have put forward, which coincide 
with those a.lready- expressed by the Hon'ble Mr. Inglis in the Bengal Council, 
and which I believe to be very generally entertained, will be duly considered 
by the Government when the finances shall again become the subject of dis-
cussion. 

" One other point I wish to mention with reference to the Financial State-
ment. Sir John Strachey statcd in his speech, that he did not see how the 
Government were to know there would be a g~eat improvement in the exchange, 
and it is no doubt a fact that, as long as the present system prevails, it must of 
necessity remain a matter of the greatest difficulty, if not of impossibility, to 
make an accurate forecast. But it is a proof of the viciousness of the present 
system, as regards the maintenance of any accuracy in the Government 
accounts, that so enormous a variation as one million can take place during a 
single year. The manner in which this subject should be dcalt with, in order 
to obtain a more secure basis for the preparation of estimates, must of course 
rest with the Executive, but I trust Y ('ill Lordship will not consider that I am 
out of order in drawing the attention of Government to this subject. I have 
no hesitation in saying, that I consider the present system entirely faulty, not 
only because it imports an element of absolute uncertainty into the accounts of 
Government throughout the year, but because it is also calculated to entail 
upon the Government the maximum loss of revenue. There is no assimilation 
in the system now adopted to the natuml expansion and contraction of trade 
which takes place at various periods of the year, so that, on the one hand, the 
Government is unable to take advantage of high rates when they exist, save to 
a very limited extent, and ~hen there is little demand it is compelled to force-
off bills much in excess of trade requirements, to the manifest detriment of the 
treasury. 

" Since the time when it was determined to adopt the plan now in vogue, 
great changes have taken place, the most important being the large increase 
which has occurred in the annual amount of the drawings, and I would urge 
that, as the figures now involved are so very large, the attention of the Govern-
·ment should at once be turned towards devising a change which would ensure 
greater stability, and be more suited to the existing state of afi'airs." 

The Hon'ble MAHARAJA JOTINDRA MORAN TAGORE said :-" My Lord, the 
country a.nd the Government are no doubt to be congratulated on the prosperous 
state of the finances as shown in the Statement submitted to this Council last 

o 
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week. But there are ~ne 9r two points in it on whic~l I beg to offer a few 
l'emnrks with your Lordship's permission. In the first pInee, I would refer to the' 
cost of the Afghan war. I do not mean to discuss the question as to whether 
India or England ought in equity to bear the whole or any portion of the cost; 
tIl at, my Lord, is too large a question, and involves principles which I apprehend 
cannot authoritatively be decided here. What I ~ould submit for considera-
tion is, .that sinee India has been made to bear the cost, whether the whole 
burden ought to be tIn'own upon the present generation, especially as the cost 
of the war inoludes charges for the construction of frontier-railways. If the 

. war has been undertaken for the protection of India, the future generation is as 
much interested In its issue as the present; again, railways benefit posterity no 
less than ourselves, and it is on this principle that State-railways have hitherto 
been constructed out of loans. The Hon'ble M.ember in charge of the Finances 
has dismissed the question by saying' Posterity will have quite enough to do 
in bearing its own burden'; on that ground, I submit, no present ~urden could 
possibly be throWn upon future generations. 

"The next point, my Lord, is this, when the License-tax was first intro-
duced, Sir John Strachey, in a speech which he delivered in this Oouncil on the 
27th December. 1877. said-

rc, So far, however, as we can now speak for the future, the Go~el'nment of India intends 
to keep this million and a half as an insuranoo against famine alone. In saying this, I should 
explain tbat we do not contemplate the constitution of any separate statutory fund, as Buch a 
course would be attended with many useless and inconvcnient complications, without giving any 
real security. Unless, then, it should be proved hereaft~r by experience that the annual appro-
priation of a smaller sum froll) our revenues lOill give to flee cou"try_ the protection. IOhic .. it 
,'e'luire8, we consider that the estimates of every year ought to make provision for religi0U8ly 
applying the sum I have mentioned to this sole purpose, and I hope that no desire to carry out 
any administrative improvement, however urgeut, or any fiscal reform, however wise, lOilt 
tempe the Governmellt eo segleee tlti8 lacred trU4t.' 

.. In fact. it was very generally understood at the time that the policy of 
the Government was to apply the proceeds of the tax to the construction of 
works which would give to the country protection from famines. Oonsiderin ... o 
the humane purpose to which the money was intended. to be applied. my 
countrymen did not complain of the tax; since then. however. instructions 
have come from the Home Government stopping all public works beyond a 
certain limit, and consequently these works for the prevention of famint'A 
could not have been proceeded with. Notwithstanding this, the tax has been 
collected all the same, and has been otherwise spent; and it is now proposed to 
cOntinue it to add to the general revenues of the Empire, which. notwithstand-



LICEN.SE ..lOTS AMENDMENT. 155 

ing the under-estimates made, seem at present to be in a pl'osperous condition, 
and do not stand in need of the continuance of the tax. Of this, my Lord, 
my Qountrymen do complain, and I think with good reason. 

II Then, again, if the License-tax is to form a permanent part of the fiscal 
system of the country, I cannot understand why the burden should not be 
distributed over all se<;tions of the community, and' an equitable adjustment 
of taxation,' as had been originally proposed, should not be carried out. "v\11ile 
the trader, earning a little over forty rupees a month, will have to benr his slmre 
of the tax, nay, while the poorest cultivat.or will have to pay his one pice 
in the rupee in the shape of the Public Works Cess, the professional and sala-
ried classes, earning perhaps hundreds and thousands by the month, are not 
required to pay anything. TIlls, my Lord, I subniit, seems to me to be very 
anomalous. It has been said that this scheme has been abandoned because 
no more money is absolutely required; but at least relief could have been given 
to the other classes to the extent that the taxation of these two classes would 
have yielded, or perhaps the minimum of the five hundred rupees could 
have been raised to a higher figure, or, better still, a fair minimum limit for 
the assessment of the Public Works Cess, which is but a counterpart of the 
License-tax for the agricultural classes, might have been fixed. Such an 
equitable adjustment of taxation would have thrown the burden upon those 
who could well bear it, and would have afforded relief to those who most 
needed it." 

The Hon'ble :MR. COLVIN said that he wished to make a few remarks on 
the objections which had been taken to the measure by his Hon'ble friends 
who had previously spoken. In the first place, he would notice the criticisms 
made by his Hon'ble friend Mr. Kennedy. Of these, the first to which he 
would advert was~ the allegation that sufficient opportunity had not been afforded, 
either to the Members of Council or to the public, for discussing the present 
measure. It seemed to him a sufficient answer to this criticism to say that the 
Hill now before the Council" made no change whatever in the existing law, 
and, except that the fees on annual incomes below Rs. 500 would be remitted, 
that it left existing taxation exactly as it was. Moreover, the previous measure 
which had been introduced, and subsequently withdrawn, had, as it happened, 
given the fullest opportunity for discussion both of the principles and details 
of the present license-tax. Since there had been this opportunity, and since the 
law ,vhich it was propose(l to continue had actually been in force for two years, 
he thought that no criticism could be more beside the mark than to say that 
there had been no opportunity of discussing the present Bill. . 
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In the next place, it had been said by the Hon'ble Me~ber that the Bill might 
possibly limit the powers of the Local Governments in a way that this Council 

'never intended. He did not think that this would be the _case; but if it were, 
the remedy would be very simple, namely, to convert the license-tax into an 
imperial measure, instead of leaving it, as now, to be dealt with by local Acts. 

Then, again, the Hon'ble ,Member (Mr. Kennedy) had said that he 
accepted, the necessity which the Hon'ble Member in .charge of the Financial 
Department had asserted to exist for continuing further taxation, but he had 
gone on to say that this necessity would never have been felt if it had not been 
for the late repeal of the duties on'cotton. Now, he would remind the Oouncil 
that the total amount of money lost by the repeal of this duty in this year was 
less than t million, and ~hat the amount during next year would not 
exceed i million. But! million out of the surplus of 2 millions for which 
additional taxation had been imposed two years ago had been provided for ad-
ministrative improvements and financial reforms, and the excess of revenue 
over expenditure on the ordinary account during the approaching year would 
probably be much over 2.millions. Provision enough, therefore, had been made 
to meet this charge out of the anticipated income of that year. Even if there had 
been' no such additional charge of i million to be met, it could hardly be said 
that the state of the finances would have been such as to justify the permanent 
remission of 1 million sterling of taxation. To repeal t~e license-tax would 
cost the Treasury not less than this sum; for it must be remembered that, if the 
license-tax were repealed, the famine-cess on the land must also be given up. 
The two taxes stood or fell together, and could not, with fairness, be treated 
differently. He would not follow the Hon'ble Member in his further remarks 
and suggestions for changes in those duties, a~ these were matters which were 
not before the Council. Whether such changes might be necessary hereafter, 
and whether future taxation should then be increased or diminished, were 
questions which had better be left to the future. 

Turning now to the remarks made by his Hon'ble friend to the right (Mr. 
Morgan), his first charge was that the taxation of the commercial and 
trading classes was original1y not very equitable, and, since it was now propos-
ed to limit taxation to incomes exceeding Rs. 500, that not only bad the sym-
metry of the edifice been destroyed, but its foundation, so to speak, had been 
taken from beneath it. N ow, he could not at all understand this argument. He 
would admit that the commercial and trading classes lmd been selected as the 
classes upon whom this taxation should pf>.culiarly fall, not because it had 
been considered an absolutely just or perfect measure to lay the Whole 
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b~rden of the tax u.i>0n them, but' because it had been necessary, either to 
dr~w the line more or less arbitrarily somewhere, or else to extend the tax 
tQ.the whole community and make it an income-tax. The latter course had 
not been though~ a pi'opel' one to adopt when the new taxes were introduccd j 

and, that being so, he thought that the selection of the RO'ricultmal and C~Dl-. 0 
mercial classes, as being tIle portion of the community·to whom it might, with 
least injustice, be confined, could easily be justified; but he understood the 
Hon'ble Mr. Morgan rather to impugn the justice of the proportion in which 
the tax would now be divided between these two classes, than the propriety of 
theIr selection in the first instance. In reply to that criticism, he would point. 
out that, according to the estimate, the agricultural class would pay £525,000 and 
the· traders £535,000 during next year. He thought that these figures were suffi-
cient to show that the balance did not incline unduly against either class, and that 
the burden was pretty equally distributed between them. 'fhen, as to the argu-
mtlnt that the foundation of the tax on the commercial class was dcstroyed when 
all incomes below Rs. 500 were exempted, it must be borne in mind that in taxing 
the commercial classes, a certain number of incomes under all circumstances must 
necessarily be exempted. The tax could not be paid by every trader, however 
small; it could not be argued that it was necessiiryt9 tax paupers in order to 
relieve paupers; a line must, in practice, be drawn somewhere in order to 
exclude the poorest traders.' Whether that line. was rightly drawn above 
iucomes of Rs. 500 was a matter to be determined by expediency, arid ~here 
might be much difference of opinion about it, but the exemption of a large 
number of petty incomes was an indispensable accompaniment of a tax of this 
nature; and did not destroy its foundation. He would not now notice the 
remarks of his friend about the application of the surplus created by the 
famine-taxes, because he (MR. COLVIN) thought it would be more convenicnt 

. to deal with them in connection .with the a~guments which had been adduced 
on the same subject by the Hon'ble MaMraja Jotfndrtl. Mohan Tagore. He 
would, therefore, revert to that subject hereafter. Mr. Morgan had gone on 
to argue that, granting for the sake of argument that it was right tha~ India 
should pay for the entire cost of the Afghan war, still it was not fair that the 
existing tax-payers should pay the whole of the cost, but that some portion 
might, with justice and propriety,' be shifted on to the shoulders of posterity. 
There must always be room for a good deal of argument about the extent to which 
war-charges should be debited to the people in whose time n. war was carried on. 
Re would leave that argument to be mOl'e fully dealt with by others, but he 
must say that he was not one of those who thought that the charges on account 
of war could fairly be transferred to posterity, unless they were clearly beyond 
our own ineans to pay. If, indeed, the question at issue had been that of imp os-

D 
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ing heavy additional taxation to meet the present war-e~pendit~re, a good 4~1 
might be said in farour of hesitating and looking further, befor~ we undertook 
to p:ty the whole cost of it; but, seeing that no additional taxation was 'pr:o-

,posed, and that our present taxation, whatever obj~tion might be urged against 
it, could not by any means be calledexcessi've and .beyond the power of the 
. country to beat, it did seem to him ,that we ought to bear' our own burdens, 
and not remit 8. million sterling of taxation, for our own benefit, in the vague 
hope that posterity might find it much easier to pay than w~ do. 

Re would proceed now to the remarks made by his Ron'ble friend the Hon'bie 
'Maharaja Jot.indra Mohan Tagore. , He wouJd not repeat what he had said 
on the cost of th~ war, buthe would turn to the argument used by the Mah8,~ 
raja in regard to the application of the proceeds of the famine insurance tax~tion. 
He thought a few words of explanation on that subject might be of soine use, . 
because there was' still a great deal of misapprehension in regard to it. The arrange-
m~~tm~de:two, ~earsago, wheuadditional taxation for famine purposes bad 
been imposed, W8.S that there should be a permanent surplus of Ii millions 
of 'ordinary income ov,er ordinary ,expenditure, and that this surplus shoul4 
mee,t the cb.&rge for f8.mines. -It was obvious that in arranging for this surplus, 
ordinary receipts and expenditure only had been tak~n into calculation, because 
no financier could promise that he would have a surplus in every' year under all 
possible circumsf:ances. He could not guarantee a yearly surplus when he had . 
to meet extraordinary and unforeseen heads of expenditure of indefinite amount, 
unless he had 'Fortunatus' cap in his possession. All that he cOuld do was 
to provide a surplus in excess of the ordinary annual charges, and to take care . 
that those ordinary charges did not increase so. as to absorb his surplu13. Any 
such increase, ma4e without due cause, would have given very just grounds for 
saying that the proceeds of this taxation had been,misapplied. It was quite clear, 
however, from the figures which had been laid be~ore the Council, that there had 
been no such increase, and that a permanent addition to the annua.l ordinary re- . 
venue of the country had actua.lly been .made to the extent of one' and half 
millions. Now i,t had been fully explained at the time when this tax had 
been imposed, tha.t this Ii millions were to be used in' extinguish-
ing or preventing debt. To quote the words of the Hon'ble Member in the 
Finance Department: "I think, mylJOrd, I have now made clear how we propose 
to apply this I! millions, which we hope to provide as an insurance against 
fa~e. We shall apply it virtually to the reduction of debt." It was then 
explained that this Ii millions of surplus would enable Government to borrow Ii 
millio~s less in each year hereafter,' so that, at the end of. ten years, it might, 
if necessary, borrow as much ~ fi.f~~ .millio~" without putting itself in a worse 
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p'ositionthan it occupied, at the commencement of.that period. It had been shewn 
bey~:>nd dispute in the Financial Statement made the other day, that a surplus 
exceeding six millions will have been applied during the three years under 
review to the ~bject contemplated. Financially, therefore, the engagements 
which were made in 1878 had been fulfilled. It had been said, however, by his 
friend to the right that the money which had been so added to the income of 
Government should have been applied, as was then promised, to productive 
public works. He (MR. OOLVIN) would say, 'before going further, that this did 
not appear to him to have been an essential part of any obligation which' the 
Governm!3nt then undertook. So long as it diminished debt, it did all, in a 
money point of view, that it undertook to do. But it was true that, at that 
time, it was fully intended to apply this surplus of Ii millions to the construe· 
tion of public works of a productive character, and that this intention had been 
strongly expressed: As he undel"Stood.the matter, there were two reasons for 
so applying it. in the first place, in a year wheIi the ordinary income exceeded 
the ordinary expenditure, no debt was usually contracted by the Government, 
except for one purpose, and that purpose was the prosecution of productive 
public works; secondly, because, by pushing on and completing works of this 
kind, the best possible precautions were taken' against thedisastI"ous effects of 
future famines, and against the reCUlTence of heavy charges upon this account 

. hereafter. Now, we ha.,d· seen in the Financial Statement that the debt will have 
been kept down during 1878·79-80, by a sum fully equal to the proceeds during 
those thr~ years of the taxation for famine purposes. It could not be main-
tained, therefore, that those proceeds had been misapplied, even if productive 
public works had been neglected. There had, ho\!ever, been no such neglect 
of them. Something like eight millions, if he remembered right, had been spent 
upon them during the last two years. In the approaching year; no doubt this su~ 
would be considerably diminished, under orders which the Government of India 

'·could only obey, and no more than 2i millions would be expended on 
that account. He did not see, even if 2~ millions only were expended 
upon productive public works, how it could be said that the famine-insurance-
money had not bee!l properly applied. As long as a sum equal to the proceeds of 
famine-taxation was applied to the reduction or prevention of debt, there was no 
such misapplication. Now, the annual proceeds of those taxes, as every body 
knew, were much less than: 21 millions. They had never exceeded £ 1,350,000, 
and were now, in round figures, only about £1,000,000 per· annum. Financially, 
therefore, the enforced reduction of expenditure during next year npon productive 
public works did not affect the question of famine-insurance at all. On other 
grounds, how:ever, this reduction was very greatly to be deplored. It Was im-
possible to deny that. after what bad been· said in the budget of 1878, the public 
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had good reason to expect tha:tproductive public works should ·heactivelY pushe? 
on.The~ vigorous prosecution was in itse~ a, most desirable thing, bec~u8e 
they !l.ff.9rded the best means of mitigating or averting the·· disastrous· effeots 
of futu~e famines· in India. Besides this, there was no mode in which oap~~. 
could be nio're profitably invested. It had been shewldri the Financial state.;· 
mcnt'of'lastweek that over 65 millions had been so expended during. the last 
twelve yoaTIl:~.the incalculable ·benefit of the public, and wit~out costing' 
them a . penny· of interest. He' 'thought that every body . might well join in 
the'hope that the limit of 2·} . millions during the.present year would ·soon 
be. increased. 

In the last place, his· Hon'ble friend had remarked on the exempt~on 
from tr,xation of the official and professional" classes."· He haX understOod· . 
him to say that, if taxatioil was to be equitable, it ought· to be extended 
to these classes also; . MIt. COLVIN· quite agreed with him .that, if ta~ation 
for fa:.uine purposes was to be perfectly equitable~ 1t should be extenf;led 
a g~od deal fui;thor.than it went now; but, in that case, he did not see, as 
he lmd ~lready said, how any line was to be drawn which would not be 
operi to critioism, unless it embraced the whole community. That was the 
only equitable way of. extending the tax. No doubt, if more. money were 
needed, the tax might, on grounds of necessity rather than of equity, be made . 
to in~lude some- classes who were now exempt. It had, indeed, been proposed . 
a short time back to include the professional classes; but that proposal was 
avowedly made because more money was believed to be necessary, not because 
there was any specilJ,l propriety in taxing the professional classOR, who neither 

. r~ceived relief in times of famine, nor dOlived profit under any circumstances· 

. from it. He thought it would be difficult to give any equitable reason· for taxing 
professional persons and exempting fund-holders. NeverthJlless, if a further 
contribution to the treasury had been needed, he thought that there were 
grounds other than those of shict equity on which it would have been j~stifi­
able to take that contribution from the official and professional classes. B~t 

when there was no need of further taxation, he could not see that there was 
any greater fairness in extending the incidence of the tax'to the professional 
classes than in leaving it as it was. He believed that the feeling which lay at 
the bottom of much of the desire to extend this taxation to the official and 
professional classes had found expression in a memorial which had been circu-
lated .that morning to Members of Council. That memorial said- . 

II Riglltly or wrongly, men are apt to endure, *ith a comparatively light heart, burdeDs 
common to nIl. * * *. * For the general run of tax-paying humanity, the question is 
no doubt, as has b~en confessed, one of feuUng, and a. far ,from generouB feeling. For thelli 
Jnisery loses half its sting when it is universal. They lUll apt to regard it as among the iUs 
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that .flesh is heir to. A general calamity, like the well-known' one touch of nature,' mllkcs the 
whole world kin." 

He supposed that the writers meant that general suffering fro~ll an income- ' 
tax was better than partial suffcl'inO' from a license-tax amI if they meant i 

o '. I that, he was not at all inclined to disagree with them; but he did not think 
·the feeling there expressed should he gt·atified by extending tax{l.tion to any 
one particular class, w~len uo extension of taxation was otherwise Qalled for. 

The Hon'hie :MR. H6PE said :-":My Lord, the Hon'ble Sir John Straehey, 
in his recent Financial Statement, alluded to the scheme for saving a consider-
able portion of our cusioms-revenue by substitution of registration-fees fOl' 
customs-duties. He gave no opinion of his own, or on behalf of the Govern-
ment, but he said that the scht'me des(,n'('d to be considered, and he made 
allusion to myself, as having Intely given it my attention. It will probably 
be expect(',(l that in response to this invitation, I should over to the Council 
and the public some explanation on the subject . 

. "This explanation I must preface hy two very distinct provisoes. I have 
no intention of discussing the proprIety i)f tlw policy which the present Gnvern-
ment has followed regarding the cottori-duties and other items of the Tariff, and 
I beg. that nothing which I may have to say in elucidation of my subject 
may be taken as even indirectly raising such an issue. Moreover, I do not 
to-day come forward as the proposer of registration-fees: my position is not 
that of an advocate, hut analogous to that·of an enquirpr briving an account of hi'! 
investigations, or a ~ uelge summing up evidence for the consideration of a jury .. 

"The discussions consequent on the 'l'ariff Act of 1875 naturally led me to 
look into the whole history and structure of the Indian Tariff, and to consider 
all possible changes and alternatives. The idea of registration-fees, which is, 
as the Hon'ble Sir John Strachey has told us, a very old one, then had its 
share of attention, and I again examincd it in 1876, when an opinion that 
many of the main heads of the Tariff did not yield enough to justify their 
retention was first emphatically urged <ill" the Government of India. TIle 
matter, however, had no present importancQ until 1878, when the notification 
of March l'3th abolished the duties levied on certain coarse cotton-goods, ancI 
under twenty-seven main heads of the 'l'ariff. In this practical deeL'\ration that 
a duty was indefensible if it either was at all protective or did not yiehl n sum 
absolutely as well as relatively large, together with the important exposition 
of customS-I)olicy contained in the l~ill:tl1(~ia.1 Statement of that year, WIlS 

clearly foreshadowed the end of the hulk of the import-duties. At the 
same time, the financiaillifficulty of dispensing with such an important item in 
the Indian revenues was obvious, and I therefore, after my return from Engla.nd 

B 
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'a year ago, obtained Sir John Strachey's permission, with full official aid, for,
investigating thc rogistration-fce question in a more thorough manner than I
had hitherto found practicable: I may.bere acknowledge the valuable assist-
ance I received from ],11'. J. D. Maclean, the Collector of Customs at Oalcutta,
from Mr. O'Oonor, the Assistant Secretary in the Department of Finance and
Commerce, and also from the Head Appraiser at the Custom-house, Mr. Phipps;
A fow days ago, too, 1\11'. J'. vIT. O'Keefe, a member of the Committee of the
Bengal Chamber of Commerce, and recently my colleague on the Tariff Valua-
tion Committee, kindly placed at my disposal some very interesting and useful
calculations and suggestions, drawn up by himself a couple of years since. But
though I have been told that the registration-fee idea has been more than once
mooted in India, I have been unable to discover on record one single line,
official 01' demi-oflicial, about it, and have therefore had to work it out, ab initio,
on what I suppose to be its first principles.

"Registration-fees I understand to mean a charge upon all articles of
import and export (except a few otherwise dealt with on special grounds),
imposed primarily "withthe view of covering- the cost of registering and pub.
Iishing statistics of trade and navigation f01:,the benefit of the commercial public,
hut enhanced for revenue-purposes slightly beyond the actual cost of such
statistics. 'I'he excess charge is in reality a customs-duty, laid on quite irre-
spective of protectiveness or other genernl considerations, and defended on
the ground, first, that it is needed for revenue, and, secondly.. that it is prac-
tically inappreciable by trade.

"I will now relate my working out of the scheme on this basis. To be
practically inappreciable by trade, it is evident that the form in which the fee
is levied must be that which puts trade to the least possible trouble, delay and
indirect expense, and that th~. rate of the fee must be extremely low.

" As to form, existing commercial practice might be largely followed. The
denominations under which various descriptions of goods pay freight, dock-
dues; quay-fees, landing and other charges are the gradual outcome of long
experience, and will be found a valuable, though not infallible; guide. In other
words, weight, number, measurement, customary package (i. e., bale, chest, case,
bundle, &c.), and the like, will each be found to have its peculiar appropriate-
ness for certain goods, which may be charged accordingly. Again, wherever
goods already pay dues to Port Oommissioners, the registration-fee might be
included in their bill, so that one payment would cover everything, and the
merchant would be saved all separate dealing with cust.oms-officers. In many
cases the fee might be paid in stamps affixed to a bill, manifest, port-clearance
or other document.
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"As to rate of fee, it would seem that onc per cent. is the very highest
which could be imposed consistently with tile principle. As to whether one per
cent. would be "practioal ly inappreciable by trade' 01' not, I have received very
conflicting opinions from mercantile men. Some contend that 'one ,per cent.
is one })e1'cent.,' and that in these hard times everything tells: others rcjoin >

that the one pcr cent. duty on iron, for instance, ana many even heavier private
trade-charges, have not the slightest effect on the market. I must hastcu to
explain, however, that I do not mean that allY goods, excepting possibly
s01]1o Iew for which this 'would be the fairest course, should he charged the fee
ad oaloreni, hut merely that the fees fixed per ton, package, &c., should not
have a higherincidence than this on the value of the goods.

"'fo draw up schedules of fees suitable- in form and amount to the different
classes of goo(ls would evidently he a, task of some difficulty, to be performed
only by a Committee of experts, in which the mercantile community must be
largely represented. 'I'he fees would have to be convenient round sums, and
owing to this, and to tluctuations in value, there might often be an inequality in
their incidence on different articles. But such inequality necessarily accom-
panies Tariff-valuations under the present system; the maximum being one
per cent., it could here only extend to some petty decimal, and it would be
redressed periodically by revision such as 'I'ariff'-valuations now undergo.
Whether such a Committoe could produce satisfactory schedules or not has been
disputed. I m11not prepared to affirm that it could. But I have been assured
by excellent mercantile authority that the thing is quite feasible, and would
inoidentally produce much greater equity in Port Commissioners' and similar
charges, and I am inclined to think so.

"The next point presenting itself is, what branches or classes of trade
should be subjected to the fee? It has been strongly urged on me, by both offi-
eial and commercial nutboritics, that the coasting-trade should pay it; but I am
totally unable to concur. 'I'he coasting-trade could not be made liable with-
out subjecting it to-a, vast amount of restriction from whi eh it is now free, and.
reversing the policy of liberating it as much as possible which I followed in
the Sea-customs Bill, now Act VIII of 1878. I cannot see why goods moved
hy sea from one part of British India to another should pa,y a fee any more
. than goods so moved hy land, and we surely are not going to re-establish transit-
duties throughout Lndiu. Moreovl'r, gooch;moved from port to port would pay
over and over again. As to other branches, it would be highly objectionable
to levy a Ice on trcasure ; and re-exports, which now get the benefit of draw-
hack, .should perhaps be exempt. Another exception to the registration-fee-
system would be the case of articles on which it was necessary, for specinl
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reasons, toniaintnin the existing -duties-that is to say, lums, ;bearing .a high 
duty for' political il'easons; salt and liquors, 011 which we levy.an excise j opium, 
~ominally, but for the maintenance of our mOllQPoly; and. l'ice. The case of 
J'ice is a peculiar one, but I need not discuss it as it has just been fully explained 

.. by the Hon'bleSir John StrQChey. In short, the fee-system, if introduced at 
all, might fairly apply to the w l~ole external import and export-trade excepting 
the classes I have just mentioned. . 

" I will now tu~n to ~he financial aspect of the measure. From the Trade·and. 
Navigation Statements for 1878-79 calculations have been made, distiuguillhing 
every sub-head of the Tariff, and applying to the known quantities and values 
fees expressed (provisionally) in the denominations used for the statements, an,l· 
not exceeding one per cent. in inci~ence. The result thus arrived at cannot be 
far different from that which fees, according to schedules eventually preJiarea 
by a Committee, would yield. 

"The total receip.ts in 1878-79 from importand export-duties, excluding salt, 
were £2,273,000. Deducting £200,000 for loss by reduction of cotton-dutieR 
in 1879-80 and £56,000 for indigo and lac just made free, we have a customs-
revenue of £2,017,000, from which further heavy loss through' importations of 
free cotton-goods is anticipated. Deducting from this, again, the duti.es to he 
retained, namely, £5,600 for arms, £361,900 for liquors, and £670,300 for 
rice, we arrive at a balance of £1,079,000 derived solely from duties which 
would come under the registration-fee scheme. The fees are calculated to pro-
duce on imporh £388,000, on exports £42Cl,000, and by saving in customs-
establishments about £80,000, total £888,000. This shews a loss of £191,20G, 
compared with the £1,079,000 just menti<?ned. :But this loss would be a final 
103s, .and the fee-revenue would increase in future with the trade of the Empire; 
w:lereas, as things now ar~, the }'inancial Statement contemplates a loss of 
£50,000 in 1880-81 from importation of grey duty-free goods alone, and the 
ultimate disappearance of £615,000 more for cotton-duties, if not the abolition 
of the whole import-tariff. 

" Such are, roughly sp~a.king, the aspects which a. registmtion-fee system. 
supposing I rightly understand it, would present if applied to British India. 

"Those who approve of the system would probably support it by some such 
considerations as the followinlt. Whatever may happen to customs-duties in 
general, some customs-establishment must be maintained to levy duty on salt, 
liquors ana the other special items. The quantities, value and other particulars 
of all the seaborne trade, whether free or not, must always becollectecl and 
testerl for statistic1.1 retu~ns, such as the Board of l.'rade compiles and publishes 
in England, and a oharge mar fairly be made for this. Port Oommissioners. who 
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1evy certain' fees on all goods, now exist at Calcutta Dombay and ItallO'oou and , .. 0 J 

will probahly soon be constituted at Karachi'-foLlr ports wllich engross betwecn 
them 88 per ccnt. of the whole trade of India. It is just as C:1sy for a clerk to 
levy four anUM in one bill as two annas. 'Why not utilise all this inevitable 
machinery for a registrat.ion-fee-system, sccurillg a large sum for 1'evenuc-pur-
11Oses, and at the '.lamp time gctting rid of n mass of customs-officials and restric-
t,ions, wIth all the friction they involyc? Ag'ain, this systcm will practically, as 
has been said in a Calcutta newslx\,pcr, 'lay for ever the phantom of protec-
tion.' Theoretically, it of course Willllot do so, since articles imported which 
l't1n also be produced in India will be weightecl wiih the fcc, but the fee will be so 
light as to have no IJl'actical effcct. 1.11'. Laing in 1861, and many high authori-
ties since, ha~e argued that an import-duty was justifiable on art.icles similar t.o 
any produced at home, if its amount was so moderate that it could not seriously 
aft'ect tracIe, and that the eshthlishmcnt of a corrcsl)ondinO' excise was not worth , 0 

while. If this al'gumeut was goocl for anything when used, as it was, in sup-
Jlort of a dut.y of five per cent. and upwal'ds, it is infinitely stronger in support 
of a fee of only one pel' cent. At. any rate, the system may well be acceptcd hy 
all parties ali an eirenicon, removing all grounds of bitterness and ill-will between 
India and Manchester, and as substituting' an unexceptionable source of reve-
nue, 'expansive in proportion to the progress of the Empire,' for a heteroge-
neous mass of duties open to, and destined to fall before, numerous eoonomi-
col o~et}tions. 

"On the other hnnd, t.he advocates of a totd remission of customs-duties 
may be expected to produce obviolls objections. '.One pel' cent. is one per 
cent.,' they will say, a burden on trade and a protection of home-industries, 
just as bad in principle at one per cent. as at five pel' cent., but not so produc-
tive, and reaching numberless articles now absolutely free. Again, the fee c.an 
nf'ver be absolutely equal and eqnitable uuless charged ad valorem, which 
would be very vcxatious. Round sums must be fixed, which will vary in re.al 
incidencc according to market-prices. Inequality of incidence ad f)alorem is 
ju.'1tifiable in wharfage or Port Comm.issioners' charges, because packages oceupy 
space, or cause labour in hoisting and remoyal, quite irrespective of their value, 
but to the case of a fiscal fee this does not apply. Moreover, £200,000 out of 
thc proposed fees oli imports will be derived fro:n cotton-goods, so the whole 
remaining import-trade willlJe taxed for tlle I,a!try sum of £188,000 I No duty; 
fcc, 01' whatever else you lllease to call it, is worth the trouble of collecting if 
less than five per cent. It'inally, the export portion of the scheme is especially 
obnoxious. Export-duties, exceptiug where there is vh·tually a monopoly of 
the foreign market, are equally condemned by economists and politicians; Sir , 
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William Muir denounoed them emphatically in 1875, with the conCUl'rence of 
Lord Northbrook, and no one pretending to education or common-sonse can 
say a word. in their favour.. It is no use in this case to talk of the lightness of 
the fee. The .Indian export-trade (except in rice) lives' by the skin of its 
teeth,' and cannot bear the slightest fiscal impost. Quick and easy communi-
cation, with competition, have so cut down profits that one per cent. often 
makes all the difference between gain and loss on a shipment. 

" To this attack, the rejoinder may be offereu that we cannot regulate prac-
tical questions by the theories of doctrinaires, and de minimis non curat le;; : 
that one per cent. is inappreciable in all trade not of a plU'ely speculative and 
unsound character; that on exports tho fee might be only a half per cent., 
thongh this concession is not rcally necessary: that the 'inequality of inci-
dence' objection to the fee applies eqnally to tariff-valuations, which are used 
by all nations as an unobjectionable convenicnce; and that as we must make 
somo charge for keeping trade-statistics, the opportunity of aiding the revenne 
by a slight enhancement of it should not be thrown away. 

"I must not ignore another class of o~)jectors, who will demur to the entire 
proposition that the whole cotton-duties, much less the other import-duties, are 
either 'dead' or dying. '1'hey will contend that the recent reduction of 
cotton-duty has gone entirely into the pockets of lIanchester instead of bene-
fitting the Indian consumer, that the cotton-duties remitted should be re-
impose(l, and that even if they should eventually be removed, the other duties 
should be maintained on revenue-grounds, as they are collected easily and with-
out pressure. They will be for sacrificing nothing except upon compulsion, 
and for living on in hope of a clmnge of policy. Dut l'egarding such objections 
I can only note their existence, for to do more would be to raise the whole 
question of policy from which I began by declaring my intention to abstain. 

" My Lord, I have now stated to the best of my ability the case for and 
against the projcct of registration-fees. It is fortl!nately not necessn.ry for me 
to draw any conclusion, and I do not mean to do so, or to point at any. 
The subject in its principles and details nl:eds general discussion and considera-
tion by.the public, and after that, a decision could be formed only in full view 
of the doom C?f the existing duties and of the alternatives presented. In the 
abstract, I presume that almost every one would prefer no duties. I myself, 
when moving the consideration of the Sea Customs Bill in February, 1878, 
expressed the following opinion: 

<t < Thc second step by which custom-house restrictions might be fUl"Lhcl' and very largely 
rela.xed is by alteration of our Customs-tariif. If it were possible in lieu of the fifty or sixty 



LIOENSE A OTS AMENJJMENT. 167 

main heads of the Imporf;..tarii'f, to have duties on only six or seven important, well-defined 
and readily distinguishaMe articles, the relief afforded in the matter of IJl'evcntive scrutiny, 
check, stoppage, seizure lIud the like, amI iuformalities, would be enormous. It is, of course, 
DO pa.rt of my duty to indicate or suggest nny IJolicy of this sort on general grounds. 
What I say is said merely in connection with the subject of customs·procedure now before 
us.' 

"Whethcr the alternative to a registratioil-fee is to be absolute freedom, 
or the substitution of some other speciffed form of taxation, is a consideration 
material to the issue, antl until the time has arrived, if it eyer does arrive, when 
tht; Financial Member and the Executive Goyernment think it necessary to 
present the question in a complete form, no final ol)inion can be satisfactorily 
arrived at." . 

His IIonour THE LIEU~I'ENA}'"'T-GovEnNon said :-" My Lord, in common 
with all those who feel an interest in the welfare of this country, I congratulate 
the Goyernment of India on its financial position as it was described in the 
statement of my honourahle friend Sir J. Strachey, and I must congratulate the 
Government almost as much on having at length discovered how good its 
financial position really has been for some time past. I cannot too strongly 
express the gratification which I feel that the Government of India is now in a 
position to give unanswerable proof of the aLsolute !.!l'ollndlessness of the mis-
chievous panic which has of late been started on the suhject of the insolvency 
of India. Btlt my congratulations WGuld not, I am sure, be so valuable to 
my honourahle fl·iend if they were unaccompanied by such criticisms on his 
statement as should indicate the sineerit,y of the spil·it ill which I am dealing 
wit.h the SUbject, for my honourable fricnel is well aware that there arc certain. 
financial points on which I am not altogether at one with him. Nothing is 
further from my mind than to make any disagreeable comments on the policy 
of the Government of Imlia, and indeed it would be vcry unbecoming that I 
shouhl do so. 'Vhat I wish to do is simply to raise a voice of warning against 
a tendency to lose sight of some of the real causes of that anxiety, under the 
feelitrg of intense relief at our release from a positioll of embarrassment and 
anxiety. 

" What I have to say is to a great extent in the interests of the Local 
Government. ... because I think that we have been placed in a position in which 
we should not have been placed if a little more foresight and confi[bncc in the 
elasticity of the revenue of this country had heen shown. We have been 
exposed to a process of what is commonly called squeezing, and as a conse-
quence, wc Imve had to suspend all progress in administration and IlIlhlic works 
for n whole year. If that was all, I should not"have so much to say; but 
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what I do complain of is that the same process is aPllarently to- '~~continueci 
• for nnother year, when nobody can, I should think, hold that anything of ihd 

sort is necessary, In May last the Government was led to take a most alarming 
ric", ~f it~ position-a view which has ,now bee~ shown not to have been 
.,,,~~nan:ted by .thef~cts. So far as we are now told, there was nothing whatever 
to justif-y the scare which possesse(l the Financial Department in Mar. I am not 

. ,among those who hold that the scare was not real: I fully believe. that my 
- 'lldnciurnblefriend' 'wa\ 'suffering from the apprehensions which were theri 

expressed. But though i am quite prepatecl to accept to the fullest possible 
_0 "extent Sir J. Strachey's assurance that this want of foresight on the part of tM 
, Oovernment led to a searching examination into every bmneh of the pilbli6 

expenditure, which has bcen very useful and very satisfactory, I believe thnt thii3 
examination might have been just as well carried out without such violent 
measures. I greatly regret the entire abandonment of that great scheme for 
the development of public works and for the material improvement of the 
country which was put forw'ard by your Excellency only two years ago,',and 
whieh has been justly described by Sir J. Strachey as one of the noblest pro-
grammes ever planned by a Government. 1 do not care to ent~r into a dis~ 

.. ' cussion as to how far the Government was pledged, 01' how far it was not 
actually pledged, to devote the increase of puulic income which it received 
during 1878 and 1879 to public works. Whatever its actual III edges may have 
heen, I think not!ling oan be clearer than that its intention was to invest the 
money in this way, and that it did lead everyone to believe that the money 
would be so invested. It is quite certain that the public were induced to look upon 
these schemes for fresh taxation with comparative favour, on the ground that the 
proceeds would enable the Government to carry out at once, and without that 
coristant change of policy which has hitherto been so mischievous to India, a grand 
scheme of public works; and therefore when the puulic see that if it had not 
been for expenditure on the war, the Government might in this one year have had 
four millions more to spp.nd than it has spent oil pu1.J1ic works, and that this great 
increase of revenue, so far from leading to the promised development of public' 
-(yorks, has been accompanied by such a contraction of expenditure on l-ailways 
and irrigation as to make it impossi1.J1e to look for any progress in the material 
Improvement of the country for years to come; there is naturally a feeling oJ 
disappointment. What I complain of is, not any breach of pledges, but the 
Unnecessary auunclonment of an admil'aule policy. 

"If wo set aside the fact that the Financial Department might have fore. 
seCIi this increase of l'evenue, ami if we suppose the Government suddenly to 
have tuinbled into this vaSt surplus, then I should say that my honoumble 
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friend is perhaps justificd, on suddenly finding himself in possession of a hwge 
and unexpected surplus, in devoting that surplus to~ paying for such cxtra. 
ordinary charges as the Afghan war; but 1£, on thc other hand, other ordinary 
spending departments wcrc starvcd in order to procure a surplus which 
might be devoted to the war, then I cannot admit that my honourable friend 
has been proceeding on a sound principle. He has impressed upon us the 
soundness of the doctrine that, to the utmost of our ability, we ought 
to provide for the expenscs of every year out of the ycar's income. But tIlis 
doctrine requires to be taken with a limitation to the effect t.hat, in ordcr to 
do this, the whole administrative machinery of the country should not be thrown 
out of gear, and that the Government should not for such a purpose depart 
from a policy of developing Imblic works to which it has distinctly pledged 
itself when endeavouring to convince the people of the necessit.y for fresh taxa. 
t.ion. Saying nothing, however, more about last year, I must say that I cannot 
approve of the proposal to meet the cost of thc war in the coming year from rcye. 
nue, so long as I find that, in order to do this, tIle Government of India is again 
compelled to starve public works, and let another yeal' pass away in inaction. 
The Committee of the House of Commons, which recommended a reduction in 
the expenditure on public works, did so under an entire misapprehension as to 
the real financial condition of India, and clearly recognised that, when the 
financial position was shown to be better, a larger expenditure should be pro. 
vided for. I belieye it to be true, as my honourable friend has said, that the 
suspension of public works is a policy w llich is deplored by the Government 
of India as much as it is by everyone interested in tlris country. I came out 
to this country in 1876 with my honourable friend, and I am able to say that 
the chief idea by which his mind was possessed-always of course excepting the 
abolition of the cotton.duties-was the carrying out of . a great scheme of rail. 
ways for India; but I cannot agree with him that the failure to carry out the 
programme of public works is a matter for which the Government are not respon-
sible. If thcy had seen that the revenue was increasing steadily and enor· 
mously as it has done, they would not have taken such n. desponding view of 
their financial position, and their ..despondency would not have spread to En,g-
land. I do feel, in the face of these facts, that I am only doing what is right 
in urging in the strongest possible manner that the money obtained from the 
Local Governments under mistaken impressions should be returned to them, or 
at all events that the deduction in provincial assignments should not be con-
tinned, as my honourable friend proposes it should be, for the coming year. I 
trust that no time will be lost in setting matters right as regards the capabi. 
lities of India, and that even now some portion of the war-charges may be met 
by a loan in order to provide funds for pushing OJ} public works. I shall tlwn 

G 
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see more hope for the future. I am sure that the Gov81'Dment have only to 
urge upon the Home Government the importance of ~rrying out the expecta-
tions encouraged when the new taxes were imposed to induce them to recon-
sider the present limit on public works. I can iinagine no policy IDOl'e shor~ 
sighted than that of starving 1mblic works; it is to them that we are indebted 
in a gl'eat measure for the steady growth of our revenue, and it is just as bad 
economy to starve them, as it would be for a mnn to starve the l101'8e by which 
he earns his living. Railroads have added enormously to the general prosperity 
of the country, and in addition to the direct revenue they yield, no one l'cally 
can fail to see how «;lnormous are the indn-ect benefits which the country is 
receiving from them. 

"When I look at the marvellous growt.h of our railway-receipts in our small 
Bengal railways alone, I am surprised that anyone should doubt whether rail-
ways, if properly conducted and worked, will pay in India. The Gya railway. 
starved as it is, unballasted and unstocked, cal'rying passengers in goods-
wagons, because it is not allowed money for carriages, is paying a profit of six per 
cent. in the first six months of working, and the goodscn.med by the Northern 
Bengal Railway were as nearly as possible double what they were last year, 
and yet with all the excellent schemes which have been prepared for a system 
of cheap lines throughout Bengal, the construction of railways is absolutely 
lUSpended. 

"My Lord, I will now take up the only other subject on which I have 
any difference of opinion with my honourable friend: I mean the cotton-duties. 
Sir J. Strachey has given it as his opinion that the cotton-duties are virtually 
dcad. Here I hope and believe that he is mistaken; but if they are not, it is 
certainly no fault of his. In spite of every warning that couhl be given, the 
Finance Department has so handled these duties, that the revenue lost was 
much in excess of their professed anticipation, and the confusion which they 
have caused has led to what Sir J. Strachey calls an anomalous and objection-
able state of things, his only remedy for which is to leave the wounds which he 
has inflictel on our customs~system to fester and putrify till they become so 
11D.beul'able that extermination shall be de~nded by common consent. This is 
what he means by saying he believes the duties to be dead. I can only liken 
my friend to a. not very scrupulous physician called in by greedy and unprin-
cipled hen-s~expectant to attend a sick relati,e. In bis first visit, he administers 
the st.rongest dose of deadly poison w hieh he dare giYe; at his second visit, he 
expresses great concern at tIle mischief caused by the first dose, and gives 
another of double stre~gth to see if that will l'emedy matters; at Ilis third 
visit, he expresses the greatest consternation at the entire bl'eak-up of the vital 
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system which his treatment has caused, and, rubbing his hands, turns to -his 
constituents 'with an unmistakable smile and says-' I think our paticnt's 
case is now quite hopeless j my treatment has unfortunately c.-tused such entire 
derangement of the system that I fear she is virtually dead, and I therefore 
prefer to leave her to nature.' If in adclition t.o these facts it couIll be shown 
that such a physician had in his youth staked his l'eputation on a theory that a 
patient suffering under such a disease as that he was asked to treat ouO'ht o 
to die, I am quite sure that any Coroner's jury would find him guilty of 
wilful murder, and my honourable friend need not therefore be sl~rpdsecl 
if the public find a verdict of this nature against him when charged with 
the destruction of the cotton-duties. Indeed, I do not believe that he 
would raise any objection to a convietion under this head. We c:tn all see 
how the 'convictions of a lifetime' arc being re:tlised. This spontaneous 
destruction of the cotton-duties is, it seems, only a l)art of another prophetic 
vision, which is to be realised later on, untler which the whole Qf the customs-
duties are to be repealed, and aU Europeans living in India, and enjoying 
the benefits and protection of a civilized Government, are to be absolutely 
released from the only contribution they nolV make towards the expenses of 
Government. 'I'his may truly be said to be prophecy made easy. The proper 
remedy for the confusion and anomalies whieh have been caused by the 
measures of the preceding year undoubtedly is that suggested by the Chamber 
of Commerce of Calcutta, namely, to bring all cotton-goods under a uniform 
duty, and to make that duty so low that no one can pretend, llOwever 
brazen they may be, that the duty is protective; and I entil'ely differ 
with my honoura.ble friend in thinking that the Gov('rnment of India is in the 
slightest degree barred by the Resolution of the House of Commons from 
doing what is right in a matter so seriously affecting the revenues of India, and 
the interests of the people under his eh:1l"ge. 

"I am sorry to see the prophetic eye of my honourable friend turned 
towards the abolition of the rice-duty. If ever tIt,ere wa.~ a customs-
duty which is alike pro:luctive and harmle39, it is this. I will not go into 
a detailed stat.ement of my reasons for thinking this, for I h:td an op-
portunity of doing so before this Council in 1875, and I ha:! hoped that 
the m:1tter h:\d then bean sot at rest for ever. Noone a'3ks for the 
reduetion of t:lis duty; no one pretends for A moment it is mischievous; 
the merel1.1.nt9 chiofly interested in tho trade bave deprecated its abolition. 
a.nd I ca.nnot conceive what l)ossible grounds there are for medelling with 
this highly productive duty, unless it is that England hopes to obta.in 
still cheaper the material with which she adultera.tes and makes heavy 
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her cotton-goods for Eastern consumption. The soft rice is not used for 
food anywhere in Europe, and it is the soft rice ·from which the duty 
is chiefly raised. It is simply used for making starch for cotton-manu-

. facturers and spirits for Germany. As to the abolition of the duties on 
indigo and lac, I do not suppose that anybody will object to it, as 
my honourable friend has money to give away. The remission will certainly 
not benefit the trade in these articles of export in any tangible degree. It may, 
on the other hand, encourage the production of inferior indigo, and thus help 
the scientific discovery of an efficient substitute for indigo, which is so much 
feared. 

" As regards the salt-I'evenue, I will only say that I belive that the 
increased consumption of salt in Bengal is not in any way attributable 
to the reduction of duty. The price of salt at the great markets in the 
interior has not been affected by the reduction. The money surrendered 
by Government went into the pockets of the traders. The increased. con-
sumption of salt is partly due to returning prosperity after years of scarcity 
and pinching, and partly to improvements in the means of communication. 
Salt. is carried now with safety in a few hours to markets which before 
it only reached after a journey of some weeks, accomplished with much 
l'isk and wastage. These are among the indirect benefits of our rail-
ways which are so constantly ignored. Take the Northern Bengal Railway 
alone. In 1878 it only carried 2,000 maunds of salt, while in 1879 
it carried over a ltikh and seventeen thousand maunds. No doubt the 
differential duty which now exists to the disadvantage of Bengal is 
mischievous, and the Liverpool salt is being driven out of the Bihar 
.markets by Northern India salt, but thc remedy for this is, not to 
sacrifice still more revenue by a heavy reduction in Bengal, but gradually 
to level the other Provinces upwards, and make them pay what Bengal 
pays. No impartial man can believe that there is any reason why this 
should not be done, and why Madras, Bombay and Upper India should not 
pay what the people of Bengal pay without a murmur, and with a constantly 
increasing consumption. 

" An allusion has been made by my honourable friend to the work of 
the Axmy' Commission over which I had the honour to preside. I am 
BOrry to find that he has not been able to take credit for any part of 
the savings proposed by the Commission during the current year; but 
I am quite aware tha.t the subject is a great one, and that among the 
Commission's proposals are some on which a very speedy decision is 
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not perhaps to be expeeterl;' on the other hand, there are some of the 
Commission's proposals which might in' my opinion be carried out at 
once with great advantage. I have no hesitation in sayinO' this because . • b' , 
if there is one merit more than another which I desire to claim for the report 
of the Commission, it is that it docs not contain a single original idea-
certainly I cannot pretend that it contains a single original idea-of my 
own. All we did was to exhume and examine the opinions of able soldiers 
and statesmen whieh have from time to time been laid before the 
Government., to invite the opinions of soldiers Of the present day, and to 
put them in such a shal1e as ,"'e hoped would enahle the Government to come 
to an early decision on reforms regarding which there has been a most remark-
able consensus of opinion for years l1ast. I look upon our proposals as of very 
much less importance from an economical than from an administrative point 
(If view; and when I think that the report contains the views of the most ex-
perienced officers of the army on such questions as the formation of reserves, 
a system of transport, the officerillg of the army, the reorganization of the 
Native arDlY, its territorial distribution, and the substitution of strong efficient 
battnlions for the present weak and e~q1ensh"e cadres, I eannot agree with 
those who say tlmt this is not the time for the consideration of such a subject. 

":My Lord, there is no .. part of my honourable friend's nhle and exhaustive 
statement in which I concur more heartily and more completely than that 
which lays stress on the wisdom of maintaining the financial independence of 
India. I think with him that the greatest misfortune which could hapl1en to 
India would be that England should accept financial responsibility for the 
Indian Emllire. Although I know that many of my Native friends think 
otherwise, I do feel that it would be a change which India would never cease 
to regret. It might no doubt be easy to make out a case showing that Euro-
pean interests are involved in the Afghan war, but I am quite sure that, jf this 
plinciple was acted upon, not a year would be allowed to pass in which it was 
110t shown ptat heary expcndiilll·e in England was connected with Indian 
interests, and that India should be made to pay. We have had examples of this 
already, and if the principle of financial reciprocity be once admitted, these 
charges against Inclia would be the rule and not the exception. If India waa 
bankrupt, I could understand her selling her independence in order to obtain 
the necessary relief, but when she is flourishing and prosperous in the highest 
degree, such a wish is to me unintelligible . 

.. My Lord, I will not take up the time of the Council any further. I do 
hope that your Excellency'S Government will take immediate measures to 

H 



LIOBNS:E AOTS'AMENDMENT. 

obtain permission to e~pend more of the steadily incrensing revenue of India 
on th'e improvement of India. . We may hope that t.his'- may be done without 
greatly disturbing the budget-estimates; the last opium sale of this year, which 
took place yesterday; having given prices which will, if maintained, bring 
opium up by £1,300,000 over the estimates which were presentecl to us last 
week." ' 

The Hon'ble MR. OOLVIN said that, if he was nofout of order, as he believed 
he was not, he wished to say.a very fcw words by way of explanation, ~nd to 
correct an error into which his honourable friend. the Lieutenant-Governor· of 
-Bengal had fallen. What MR. OOLVIN had said to-day was that, as he understood 
the arrangement under whieh the present taxation for famine-purposes had been 
introduced, it did not commit the Government of India necessarily to its expen-
diture on productive public works. His Honour had quoted, as if it had been' 
contradictory of this, ,R passage from a speech uttered by MR. COLVIN three 
years ago, inwh.ich he had said that certain measures of which he was then 
speaking had been framed "solely with a view to the extension of pl'ovi~cial 
responsibility for public works." He w?-shed to remind the Council that the 
speeoh from,which these words had been quoted had no reference whatever to 
the question of famine-insurance. In 1877, no idea of providing for famine 
by special taxation had been conceived. The pmely local measures to which 
MR. OOLVIN had referred on that occasion were not intended for the prevention 
of famine, but for the transfer of responsibility on account of public works to 
the Government of the North-Western Provinces; they hn.d absolutely no rela-
tion at all to the question upon which he had just been speaking. 

The Hon'ble MR: RIVERS THOMPSON said :-" I uo not think, my Lord, the 
Government of India can take any exception to the general character of the 

, disoussion which has passed this day upon the Financial Statement of the year. 
Indeed, in the presence of a budget wh.ich, above all that has gone before it for 
the last five or six years, is so unprecedently satisfactory (and perhaps its great. 
charm lies in its unexpected refutation of anticipated difficulties), satisfactory 
not only in established results, but in its promising out-look for the coming 
yt:ar, and especially in this, that it seems to me to controvert the theories of 
professors as to the bankruptcy of India and as to the inelastic character of its 
fiscal systeui-I say in the presence of such facts, while we could scarcely have 
expected any expression of serious disapprobation or dispraise, we cannot he 
disa.ppoin~ that a free disc~ion has taken place upon points which are con-
sidered open to objection. These appear in the speeches of my fricnd the 
Hon'ble Member who l'cprcsents so ahlyand temperately the commercial in-
terests of Ca.lcutta, and of the Hon'ble Maharaja who is a large landholder and 
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in~ deservedly high estimation among the Native communit.y of the Lower 
Provinces; and they both slleak to us with an authority which claims, I may 
say for the Government, our paticnt attention. I would udel, speaking as a 
Member of that GoYcrmncnt, tlU,Lt ,,;e welcome in every way thc fullpA.,t and 
freest discussion of any t.opics of interest to India, which the debates in this 
Council I)ermit, and especb.lly so in the matt.ers of slleh wide concern and 
magnitude as those which arc raised in the annual Statement of our 
Hon'blecollcague the Fiuaneial Minister. The immediate question be-
fore the COlmeil is simply as to the passing of I'.n Act to amend the 
License Acts of 1878, }\Iy Hon'ble and leamed frienr! (Ur. Kennerly) 
who spoke first. in the dehat.e, lookillg round upon us wit.h gl'cat indig-
nation, asked what justification there was for the intt'Ofll1ction of heavy 
taxation upon the l1eol11e in such a time of finnncial prosperity, and he scems 
altogether to have oyerloo];:pd, till rightly corrected hy yom Exccllcmcy, that so 
far from imposing extra taxes, the Bill hefore us really contcmpk"1tes the ex-
emption of large numhers fl'om the operation of an Act which has becn two 
y<>..ars in ex.istence, and that, in fact, we are snrrellClcring hctw\'cn thrcc and fonr 
hundred thoul'and pounds lIy this mcaSlU'e. Simple and short howcver as the 
Rill is, the issues which are raised upon this question are grcut and diversified. 
involving matters of policy so nl.st 3S that concerning the prosecution of the 
war in Afghanist.an, the liability of England to a share of the expenses, the 
measures conneet.ed with the i11'luranee against famine, the nction taken last 
vear in a partial l'<,peal of t.he cotton.duties, the prosecution of public works of 
;\ relU~llel'Uti"e character, and the general question as to the applica.,uility of 
direct taxation in a country like India. 

" I am not going to inflict up~n the Council a review of all these measures, 
I will ask your Lordship's permission, however, to say n few words upon the 
Afghan war, because it seems to me that the position and prospects of Our finances 
depend to a large-extent upon that war; and outside the Council, if not to-day 
within these walls, the policy of the Government has been unjustly censured 
and misunderstoocl. 'I'lie work of a Member of Council is so little before the 
llUblie, that it gives rise occasionally to impressions that the Members of the 
Government arc not united in thcir action, and that gi'ave dissensions on matters 
?f public concern ('xist in the Government. I can appeal to your LOl'(lship in 
the presence of my colleagues in the Govcrnment whcther, as regards this war 
in Afghauistan, t.here has hcen the slightest difference as to the just.ice of its 
policy or as to its general conduct. 'We have been bunted with the declaration 
of an lmllC'ccSsal'Y war, and the prosecution of it in a cruel ancl costly IImnner. 
'£0 all such I would recall tho circulUstances of the first intimation of the 
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:tl'l'inll of the Russian Embassy at Cahul in Septemher, 1878 .. At a time of 
IJeace th~'oughout the Bmpire in India, when the Govermnent were exercised 
hy no "'reater considerations than those connected with the ordinary civil 
'.. 0 ' ~ . .. . . . 

administration of the country and the l)l'ospects <?f the harvest after a some-
what adverse rainy season, we received the intelligence that a ltussian Mission 
,vas established in Calml. Noone had dreamt of the possibiHty of such an 
. event, imd the fact that had been accomplished seemed to me always to prove 
" two things very cl~ai'ly, na~ely, thc ~ttel~ unrcliability of our Native agency at, 

Cabul, and the ease and secrecy with which a Uussian advance on Oahul could 
be effccted. This was not done ina manner which would have the character of 
a complimentary visit on some specia.l orcasion, undcr which the Russian Em-
bassy would simply dischai'ge its duty and retire. It must have been the wOl'k 
of long preparation and of secret uuderstanding, and confidential accord between 
the two powers. The one wishing to come and the other welcoming an accepted 
gucst. 'frlumphal arches and special demonstrations'received the visitors, and, 
such knowledge as we have of the secret conclaves which ensued and the whole 
conduct and proceedings of the Russian officers in the capital, prove to us 
heyond dispute that the object of the mission was onc of active hostility to the 
English power in India. It may be said that everything is fnir in love and 
,var, and though we were not at war with Russia, I lay no particular stress 
upon the fact thn.t she took such a step under the straiued relations between 
England and Russia at the time. It must be remembered. however, that Russia 
had always declared, declared repeatedly. declared with all solemnity, that 
Afghanistan was a country beyond the sphere of her operations in Central 
Asia; and it may be, if the fa.ct was truly known, that the Government 
of St. PetersbUl'g had no intention of violating that promise. It 
makes it, ,however, as far as our position in India is concerned, none the less 
dangerous that in'esponsible agents of Russia can assume to thcmselves the 
power of making such n demonstration as that of September, 1878, in Oabul, 
and when it came upon us with its startling announcement, I venture to say 
that no man who had the interests of India and, England at heart, unless 
he was blinded hy the exigencies of party-requirement or annoyed at the dis-
comfiture of a personall)olicy of i~ctivity, would have hesitated for a moment 
what the action of the Governmcnt of the C(lUntry should have been in such 
an emergency. I am not going to follow the fortunes of that war. I believe 
history will record that it has been conducted as humanely as it has been pro-
secuted with vigour and bravery and tenacity of purpose, and that, with no 
covetous desire of annexation of territory, our only aim as a Government has 
heen to attain the establishment of a safe frontier under conditions which shall 
sX}ure the protection and progreall of the vast interests which lie behind that 
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frontier: It is to t.he cost of that war, commeneccl and carrietI on in behalf of 
these interests, that a great deal of hostile. criticism has been directed, not in 
t.his Oouncil but in many places olltside of it, and it. is in conllcetion with this 
as affecting the financial ndmillistr:t1ion of the country, that such a digression 
as that I have llltHle is pardonahle. Ihlt this poiut seems to me to be beyond 
dispute, t.hat, if we had not inkl'fel'ctI for the expulsion of the Russians, a 
Itussi:m Residency would have been nn accomplisll('.d, nu established and a 
permanont fact at Oabul. All past cx:p(wicllcC of Russian progl'Css among the 
Oentral Asian St:ltes confirms this opinion. A lion-interrupted Residency in 
that l?apit.al would have led cventun.ll.\' to facilit.ies of cOlluuunieation over 
the Hindu Koosh and beyond the OXllS, antI as eneh ye:lr cOllfh'meu and con-
solidatccl that position, I ask t.hose who condemn our policy either on po!itieal, 
on administ.rative, or fimmcial gt'ounds, what would have Leen the cost to the 
pt'.Qple of India, and what the security of their }1ri\'ileges and posst'ssions nuder 
1~llgli8h rule, if we had stayed our hnnds iu the presence of so grave an insult, 
~~Ild been indifferent to our responsibilities ? 

"It is impossililc to deny t.hat t.he eOll(luct, of these ext('usive military opem-
tions has largely disturbed onr financial nrrangemellts-a disturL:l1lee whieh was 
greatly aggravated by the loss on exchange; and in the course of the present 
discussion, it has Leen argued by Hon'hle Members that the course which the 
Government bas taken iu an admitted (lifficnlty arising from these circumstan-
ces, has been an improper course, and unjustifiable. Not ouly has the lIinistf'l' 
been by implication condemned for a want of statesmanlike preTision, as if un-
provoked wars and an extraordinary fall in the vnlue of silver in relation to 
gold in the short pCJ'iotI of a few mont.hs w('re of daily occurrence; but a breach 
of faith has heen clmrged upon the GOYe1'llment for an unjust application of 
the money raise.l under the famine-taxes. Now, my Lord, I nm aware that it 
was said in last year's bUdget-statement tllUt the famine-immrnnce had cen.sed 
to exist. I trust. my lIon'ble fri('nd Sir John Strac1ley will excuse me for say-
ing t.hat I have always thought it 3U unfortllnnte expression; but bowen'r, 
that may be, it was made at a time wlJCn, from c:mses unavoidable or altogether 
uncontrollable, the financinl Ilosition was ovcrshndo\\'rd with gloom, and when 
definite forecnsts us to the futuJ'~ were n bsolutely impossible. With the cost of, 
as I maintain, a just war, thrust upon them, the Governm('nt had the option of 
either oI)ening a loan 01' extC'nding the' taxation of tIle country to meet. the ex-
penses ofthe war, or the course it ndollted, of using 1he money whieh the t:1xn-
~ion of the previous ycar gave as a part of thc gencral revenucs for the financial 
safety of the country, and exempting the people f!'Om further demands. I WfiR 

Jlot. a Member of the Government wllen the License Aets were introduced, but 
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if the dehates of the time ure consulted, it will be seen that, wbile the Govern-
ment in view of the increased obligations imposed upon it by the constant 
occurrence of famines, adopted an increased taxation upon the land and the 
trading classes for the relief and preven tion of famines, it never bound itself by 
a.ny promise that the moneys so raised should be constituted a separate and 
distinct fund which should be exclusively devoted to such an object. In the 
nature of things it was impossible that such an obligation could be accepted; 
and the accounts of the year now put before us have shown how the money not. 
only raised under this taxation has enabled the Government not only to meet 
famine-expenditure but to prevent debt to the amount of nearly three millions . 

.. It has been urged hy.many, not only in this country but at Home. that 
in the charaeter of this war which we were waging on our frontier, there was 
justifieation for England bearing a large alluro ill the cost of that undertaking, 
as a war in a great measure in the interests of England, and in consideration 
of the finar.cial difficulties of tllis country. I hope, my Lord, the interests of 
India and England will always be identical and inseparable; but I see no 
greater reason in the argument for En·glish help in money for the Afghan war, 
instigated as it was by Russian design, tlum a war which, in the defence and 
maintEmance of its rights, India should undertake against any other independ-
ent State on its borders, encouraged and supporte~ by any other foreign power. 
We hear a great deal very often of the alleged subservience of India in the 
present day to the dictates of English rulers or the interests of particular 
politics. I can conceive no greater evil to India than her Sll bjection to such a 
position, and I know no surer method by which that subjection could be 
brought about than her permanent obligation to and dependence upon the 
money of English tax-payers. We all remel!lber the well known-saying of 
Sir C. l.1etcal£e that, if India is ever lost to England, it would be lost in the 
lIbuse of Commons; and the right to control and interfere in every detail of 
administration would be absolutely established were it ever accepted tha.t 
England had such a claim upon us. We should be in the position of the 
familiar illustration of the shuttlecock between the battledores of rival compe-
titors. The game might be interesting enough to spectators, but the process 
would be one in which we should before long suffer the loss of all our feathers. 
The character of India· as a resource and support to the mother country, and 
as the brightest jewel in Her Majesty's crown, rests upon her independence. 
I trust that indeIJcnclcnce, within legitimate limits, will never be forfeited, and 
certainly not by any act of our own . 

.. :But perhaps, my Lord, the most important suggestion, as being the most 
direct in its application to the Bill ~efore us, is that which emanates from mr 
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Hon'ble friend Mr. Morg!lll, that the License Act should be limited in its 
operation to one year. It was made, as he has stated, in the Select Committee, 
and was successfully resisted; and though no formal motion has hrell sullmitteci 
upon that proposal now, I am not sorry that the IIon'hle Member ha.s raised a 
discussion upon thc IJoint. He based his argulJlent. upon the general good 
prospects of the year, whieh promise again a considerahle surplns at the end of 
it. I hope, as sincerely as my Hon'Llc friend, that his anticipations will he 
fulfilled; but whether there he a deficit, an equilibrium, or a s LU'lll us, and 
whether that surplus hc small or large, I ohjcet, for more than one reason, to 
the suggestion that this Act should he limited by specified provision to a single 
year's duration. In the first. place, in the prcsence of a war, in the unscttled 
condition of Burma, and in the uncertainties of the SP.3S011, the Government 
would be most unwilling to give such a pledge to saeriflce a re,-enue which 
amounts to more than a million pounds, for it is indisput:J.ble that, as a. 
measure of taxation, the license-tax is but a !H1pplement of the taxes 
which impose the cesscs upon land, If one goes the others must fall with 
it. The Government has in no way departed from its resolution that a 
million Ilnd a half for famine-expcnses aml half a million for extraordi-
nary demands must, for the solvency of the State, be included in our ordinary 
obligations; and it seems to me that it would be in the highest degree an act 
of incaution and presumption, if, with the first touch of returning financial 
prosperity, we surrendered a principle which is as sound in theory as it is 
necessary for our financial safety. Again, though I hav.:! said that I sympa-
thise in the hope of the Hon'ble :Member (Mr. Morgan) that at the close of the 
next twelve months we shall be able gratefully to look back upon a year of agri-
cultural prosperity and extended trade, and with their blessings shall possess a 
considcrable surplus for future needs, I dissent altog,~ther from the conclusion, 
which the Hon'ble :Memher accepts, that it would be the duty of the Govern-
ment to remit the particular form of taxation which thc License Act provides. 
I do not pretend that it is a perfect measure, or that it dues not present many 
anomalies, inherent in some sense in all systems of direct ta,xation, apper-
taining more or less, with all the long experience, to the income-tax ill 
our own country; and I trust the coming year will afford us the oppor-
tunity of giving consideration to those anomalies and of modifying and 
rectifying their inconveniences. But this I do maintain that, for a sound 
fiscal system throughout our Indian Empire (and I would 'say in the J~ower 
Provinces of Bengal in particular), some mcasurc of diL'cet taxation is 
absolutely necessary. It is contended t.hat direct taxation is unsuited to 
India, and especially on the ground that the agency employed in realis-
ing such taxes is corrupt and rapacious, and the incalculable advantages 
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of an insensible indirect taxation arc mlvoeated with vehemence. I would ask, 
in the first place, to what cause primarily is t"!!e defective agency, on which such 
strt',ss is luid, traceable? Ever since the days succeeding the mutiny, when thu 
financial position of t.he eount.ry mlS most disordered, successive efforts have 
been made by succ('ssivc Governments to establish a system of direct taxation, 
which shall secure the result t.hat those who are rich and affluent and possessed 
of goods, deriving large benefits from their trade and commerce in the peace 
and order of British rnle and development of the country's resources, shall bear 
their legitimate share in the Stat.e's burdens. No one would deny that such 
classes exist-no one will deny that the principle is sound which imposes such 
a liability upon them. But the unfortunate thing has been th'lt, from the days 
of Mr. Wilson, license-taxes have succeeded oui' income-taxes, and certificate. 
taxes have followed upon license-hxes, ill various forms and shapes and stand-
ards; a.nd each in turn lms been abandollPd from an entire absence of settled 
continuity of administration in our finances. No agency could be perfected 
under such constantly recurring changes, and for myself I hope that, .!f th~L. 
stamp of permanence can be giy-en now to the principle which I have asserted, 
e;cry-day's experience will tend to lessen, and eventually to extirpate, those 
abuses, t.he effects of which have been already largely minimised wl1ere careful 
attentior. bas been given to·the working of the Acts, and which will be still 
further facilitated by the amendment whic11 this Bill proposes of exempting 
from taxation under it all the poorer class of traders, all those whose annual 
earnings are estimated at less than Rs. 500; and though I express only an in-
dividual opinion here, I should advocate and support with satisfaction that, 
with a view to the permanency of oUr efforts in this direction, and a more equit-
able distribution of such taxation, the official and professional classes should be 
included in its provisions. It is only so, I believe, that a right fina.ncial system 
can be established throughout this country. 

" I do not stay to dilate upon the rich openings to the wealth of the country 
and the happiness of the }lcople which a wise system of provincial productive 
works is extending throughout the length and breadth of the la.nd. I trust and 
believe that the restrietions which IUl.Ve been placed upon it are but temporary 
and nccidental. Weare hut in t.he day of small things in this matter. '1'11e 
time C~\.llnot be distant when they will be resumed with increasing energy and 
effect., with results which, though we cannot calculate them all at present, 
will secure, we may be eertain, the prosperity and contcntment and loyalty of 
the people of this mngnificent Empire." 

The IIoll'ble SIlt ALEXANDER ARnuTRNoT said :_cr My Lord, I wish t hnt the 
Standing Orders admitted of Hon'ble Members speaking in a different order from 
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that prescribed. Under the In'esent system of speaking from left t.o right., thc 
Council has first a continuous wave of criticism, which is followed by a. wavo of 
reply, broken to-day by the ripple of comment introduced by my IIon'ble friend 
the Lieutenant-Governor of Bengal. I propose to offer a few remarks, with 
reference to some of the points which have been noticed by my Hon'ble colleagues, 
and it is possible that, in the observations which I shall feel it my duty to 
make, I also may slightly vary the wave of reply ,by a ripple of criticism. 
But before I proceed, I wish to add my congratulations to those which 
have been addressed by Sir A. ]~den to your Excellency and my colleagues in 
this Council, and especially to the IIon'ble the Fimmcial Member, for the 
exceedingly l)rosperous bndgct lvhich he has been able to bring forward on this 
occasion. 

"During the past year, I lllay say lluring the past eighteen months, the 
Governm,ent of India has passed through an anxious time, darkened as it has 

-been by a costly war, and by a conclition of onr currency which, though it has 
slightly improved of late, has still constituted an excessiyc bnrden on the • 
resources of the State; and had that double calamity been accompanied by clefi. 
cient harvests and unexpanding or deficient reyenues, I need hardly say that 
the present situation would have been a most selious onc. But, l)y the mercy 
of Providence, the country has been blessed with an abnnclant harvest, 
with a remarkable rise in one important branch of revenne, and genoral 
prosperity in the remainder, so that the deficit which this time last year 
was estimated at one million and a third, has been eonvertod for the 
current year into a small surplus, notwithstanding the resumption of the 
war and its heavy direct and indirect expenses j and we have a prospect of a 
surplus of nearly half a million for the coming year, after taking into account 
the continued expenditure which still may have to be incurred for the '\vru", and 
notwithstanding the relief whieh is to be given hy the Bill now before the 
Council to a number of persons, which has been estimated to be not less than 
Ii millions. This is a state of things which it would have been impo&sible to 
predict a year ago, and for which we cannot be sufficiently thankful, and not. 
withstanding what has been said by my Hon'ble friend the IJieutenallt.Governor 
of the want of foresight which has been displayed, it seems to me that it 
would have been out ()f the power of thc most prophetic vision to assume that 
the state of things which DOW exists, was at all likely to take place. It was 

, impossible for my }'inancial collcague to foresee that the gross revenue from 
opium would, during thc year, be increased by I-} millions; it was, perhaps, 
UlOre impossible to predict with certainty that the unfortunate and calamitous 
loss by exchange from which the country has so long suffet'ed, would he 
reduced in comparison with the then aulieipniiolls hy ~ million. 

K 
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" My Lord, it has been urged by some of my Hon'ble friends at th~, other 
emi of the table, that the expenses of tne war ought to have been met by'n loan, 
and that, if that had been 'done, the surplus of two millions, which it has been 
deemed necessary to provide, with reference to the normal liabilities of this 
country to meet the cost of famines, would ilave been provided, and a. good deal 
inore besides. In the course of the remarks I ani about to make, I will refer. 
presently ,to th~ que~tion of meeting war-t:xpenses by a loan; but before hlrn-
irig to thnt subject I wish to observe that, in a great deal which has been said 

'by Mr.' Morgan nnd the Hon'ble Maharaja, as to the Imperfections and incom-
pleteness and inequality of the system of taxation which the Bill before tlle 
Council is intended to continue, I very cordially concur. I am fully sensible 
of those imperfections; I am alive to the in~idious exemptions for whIch that 
Bill provided; and I earnestly hope, though I shall not be here to see it, that 
before another year is over, the consideration which your Lordship and my 
colleagues will lJC able to give to this important question, will, if it shall 
then be deemed requisite to continue a system of direct taxation, -enable you 
to place it on a basis which is more fair, more equitable, and which can' be 
continued on a more permanent footing. And it appears to me that the 
remedy is not far to seek; that, in order to do what is necessary, we have only 
to revert to the system of direct taxation which was aboli~hed ill 1873; in 
other words, to revert to a light income-tax with a high minimum of income 
liable to the tax. ,fJ.'he more considemtion I have given to the subject, the 
more I have read about it, the more discussion I have heard, the more convinced 
I am that, if th'ere must be direct taxation, an income-tax with a minimum 

\ 

80 high as not to fallon the compamtively poor-a tax which shall compel the 
wealthy and the comparatiVelY, wea, l,thY to bear, ,their fair,' share of the bm-dens 
of the community-is the only right and equitable system of direct taxation, 
and the only one which can be IJel'manently maintai:n~; and when I speak 
ofpel'manency, I wish to say thnt,-hi-whitb.isfuii'en from the Hon'ble :Mr. 
Thompson, as to the evils and mischief of the constant shifting of this system 
of direct taxation, I most cordially concur. My hope is tha~, in the con-
sideration whic.h I ~ust ,will now be given to this question, a plan may be 
devised which can be adhered to without change, and without any material 
deviation. I am aware that by many persons such a step will be deemed to be 
retrograde. It will he said that the reasons which le1 the Government of 

\ 
your Excellency's predecessor to dispense with an income-tax as a part of the 
financial system of Imlia, are not less cogent now thnn they were seven years 
ago. And while I think that, if the Government must have a system of direct 

I taxation, an income-tax is the right and proper tax, I feel bound to Say that I 
! ('oncur for tIle most part in the views which have been held, and which are 
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sHU held, by many, of the cvils of such a system in' its apl)lication to fIJi!; 
country. In my opinion the course t.aken by the Govemment of Lord North-
bllook was, in the circumstances of the time, a wise COUl'Se, although it was op}Jm,-
ed by three ·very eminent membcrs of the Government, including the thf'1l 
Financial Member of the Council. It was opposed by Sir R. Temple, by Lord 
Napier ,of Magdala and by Sir Barrow Ellis; but notwithstanding the opposi-
tion of those emincnt mcn, I believe that, politically, the abolition of the 
income-tax in 1873 was a wise measure. It was certainly a. very popular measUl'C, 
anel it will be long before the gratcfulrecollections by which it is connected 
with Lord Northbrook's Government of hdm are blotted out of.the minus or 
the hearts of the people of this country. We must remember tlmt the world 
is' not governed by logic, and the sentimcnt, in deference to which it ,vas 
deemed at the time towhich I allude, inexpedicnt to continue the income-tax, was 
n sentiment which it might wcll be argued that it would haye been unwise to 
ignore. 

"But, my Lord, the financial position and the circumstances of the COUlltJ'Y 
are, in more respects than one, very different in 1880 from what they were in 
1873. In the financial year 1872-73 our customs-duties yielded a rovenue of COlI-
siderably over 2l millions, or nearly t million more than that particular sow'(,t' 
of taxation is estimated to yield dUling the ensuing year, the difference being 
very little below the amount of the income-tax which was levied in the finan-
cial year 1872-73, and which, at that time, at the reduced rate of 1 pel' cent" 
amounted only to £575,000. At that time, the agitation-and this is an im-
portant fact to which I would invite the special attention of the Council-the 
agitation which has since arisen against the continuance of the cotton-dutics, 
hall not commenced. The cotton-duties in 1873 yielded a revenue of, I believe, 
£845,000. Our Ron'ble colleague, the Financial Member, has told us very 
pla.inly what the results of that agitation have been; he has told us that, in 
his opinion, the days of the cotton-duties are doomed; and he has also 
told the Council-though whether his prediction on that matter will be fully 
verified still remains to be seen,- but to my apprehension the prediction. is 
8. very grave one,-that the extinction of the greater part of the customs-duties, 
of duties which in 1873 yielded an income little short of 21 millions, is merely 
a question of time. 

"My Lord, there is another impol'tnnt di1Icl'ellC(~ betwecn the financial 
situation in 1873 and the financial situation in 1880. At the earlier l)eriod, 
the financial responsibility which the GO'·Ol'nlUcnt has since aooepted -in con-
ned-ion ,,,ill! famines, had 1:('1, /;I..'::n fully rceof!'nised. '1'11c famille which short.Jy 
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afterwards ensued in the western districts of the Provinces under the Govern~ 
Inent of' tlie Lieutenant-Governor, h~d not commenced; the calamitous famine 
which, a few ycars later, dcsolated the Southern amI Western Presidencies ,of 
India, was still hidden in the dim rccesses of the ·future. It was· mere]y sug-
.gested as an object which ought to be aimed at, but with regard to the 
. accomplishment of which there was no certaInty, that, if possible, the Govern-
ment should provide a surplus to meet oharges of that kind and other unforeseen 
expenditure of a million a year., 

.~ Moreover, in 1873, India was at peace, and although at the time to which 
I allude, an event had happened ,vhich might have warned the Government of 
what afterwards took place; althougll we might all have known, aftertheoccu-
pntion of Khiva, tbat the breaking out of troubles, and possibly of war, on 
tlw N orth-Western Frontier was merely a question of time, the contingency 
was not seriously kept in view either by the Government of India or by any 
party in the State. As a matter. of fact, the last thing that anybody thought 
of was, that, in less tQ.an six years, the Government of India would be engaged 
in a costly war. 

h.In 1873, again, the great calamity-for I can characterise it by no less 
serious a term-of the depreciation of tbe currency, which had put the whole of 
the finances out of gear, although it had commenced, had .not attained any-
thing like the dimensions it has since assumed. In 1873, the loss by exchange 
was a little more than half a million. For tlie ensuing yeal', my Financial 
colleague has been obliged to estimate for a loss by exchange of £3,174,000, 
and if we are to judge of the uncertainty of the question by the fall which has 
occurred even during the past week, the Government cannot be a.t all certain 
that the estimate will prove to be sufficient. 

" I think my Hon'ble colleagues will see, in the circumstances to which I 
have drawn attention, that very important changes have occurred, which Dl,;&ke 
the situation and prospect in 1880 very different from the situation and prospect 
in ·1873; and tha~ a tax whi~h it was wise to dispense with in 1873, may prove to 
be a measure of absolute necessity in 1881. Therefore, my Lord, while speaking 
as an individual Member of this Council, I deeply regret the policy which has 
deprived the Government already of a portion of their indirect revenues, and 
which threatens to exterminate an important branch of those revenues altogther j 
while I view that policy with the gravest apprehension; I cannot but recognise 
the fact that, as a result of that policy, a permanent system of direct taxation 
may prove to be inevitable., And if it shall so prove, if events shall so turn 
out thnt the Government of this country shall deem it necessary to retain 
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sneh a syst<:m as a p('rmancnt part of their fiscal system, I feol hound to say 
,that, in my opinion, it will be incumbent .·upon the GOl"Cl1lmellt of Indin, to 

placc that taxatiou on such a b:lsis thnt it will tOlleh not onlr t.he tl'lulin'" . " 
eommunity, hut all .the compal'tltiycly wcalth~-, and especially all posscl:isor.~ 
of J'ealiscd proll(,l'ty, find to discard the llrcscllt Iieensc-bx, ,,-hieh, notwith-
st.anding the remedy nfTordl'll by the Bill hefore the COllncil, still falls umluly 
on the cOJUparatircly poor, :uHl too cxclusi,-ely on one dass of t.he community. 

")[y Lord, it has lwcn said durillg the (1el111tC to-dn~T, nnd it has 
1>ee11 often said outside this Council, thnt til(' GOYCl'llllleut of India are 
dealing unfairly and unjustly and unwisely in not imposing a tax, which 
was at one timc contemplate(l, on tlw official :mcl prof('ssioual classes. I 
('annot help rCIl1a.rkin~, wlten I aIlu{le to t.his topil~, tlmt the prollOsal, 
wlll'n it was lIlnde thl'(,c months ago, did not. r('('('in' tlt(' w(']eollle which 
might hnye_ heen anticipated; and I Ilwy l'('llliud lion'hle :Memhers how 
it was theu pointc'd out, us to thnt proposal, tlInt it wus only a partinl 
mode of restoring the halance of taxutiOlI, that. it stillIpfj the l'ystcm of direct 
tnxation im}l(,J'l'cet and. ineomplcte, nIHI th'lt it still left room for unfair and 
indclious eXPlllptions. I trust. that, in the flll'ther cOllsiclcl'ution tlrtt lllay 
he given to the 811 hjc€t, an~' such partial llwaSUI'C ns that ,,-ill not hc thought 
of. I Il0IlC that thc official and professionnl elasses, as well as 1 he trading 
('lasses, and all classes of the eommuuity who possess realized proI)crty, will bc 
called UPOll to hear a fair share of the Imrclcns of the State. 

" I mny he askcd why, holding thesc yiews, I am prepared to vote for a con-
I inuance of the license-tux, the amendment of whieh is now heforc the Cc:>uucil. 
In thc first pIae'e, no motioll hns heen macle ngaillst thp Bill which provides for 
thnt. amendment; hut I feel honnd to sny that, if the Council had been didded, 
1 should hnyc fdt it my duty to sUIlport t.he lllot·ion of my financial colleaf,'Ue. 
'j'he C:mneil mllst rpmemhr'l' that sneh a thing a~ t.he resumption of uu iucomc-
tax, after nIl that ha., heo11 snid ullll clone oa that subject, after all the denun-
eiutions of it whieh ha,-c taken place, is not a thing which can be hnstily 
l'('solve(l upon. It is not. n lIlcnsure which the Governmont could resolve uI)on 
without thc sanetion of the SCe'l'etary of St.ate, and I thiuk that,llotwithstamling 
the uncxpcctctlly prosperous figures which ehnractcl'izc the budgct now before 
lis, it will he apparent to those who examine the figures in connection with the 
facts to which I havc nlln<led, that if the Gon'rul11ent. wore 110W to dispense 
with the whole of the dil'C'ct tnx~tion which hilS heen enforcecl during thc last. 
two years, and if wc omittcd to proricIc a sllllstitute for it, we shoulU land 
ourselves in a deficit. It may seem to those who entcrtain more sa.nguinc ex-
pectations than I YCuturc t.o cntcrt:tin in regard to the condition and prosIlects 

L 
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of the revenues, that f~r such a deficit the Goyernment of India might. We'll he 
}lrepared, that the risk would be so light that it would do no harm to run it. But. 
it to appcars to me that, at thejunctm'e in which. we are now placed, the Govern-
ment would require a great deal of j llstifieation, and would find it \'cry difficult 
to justify their incurring the risk of a delieit amounting to not less tlmn a million 
a year; for if the licc,nse-tax were to be dispensell with, ill common fllirlU'ss 
Government would be compelled to remit that.llortion of the additional direct taxa-
tion which is borne by the land; and at such a timc as t.his, he would be a hohL 
man, after all that has haPI)ened during the past few years, who would venture 
to Ill'e<lict what is likely to happen in the future 01' eyen a few months hem·e. 
"We all hope, and no one more earn('stly than I do, that the war in which we 
nre at present engaged, will speedily he hl'ought to a close; but the burelI'll 
which that war, 01' perhaps I sholll.l say the eycnts which brou~ht ahout that 
war, will impose upon the Goverllment of IUllia, is not n lmrtlcn fl'OIll whieh WI' 

shall he entirely relieve<.1. 'We may hope that. a eonsidcrllble portion" of the war-
expenditure now being incurred will he got rid of; hut we cannot expect· that 
we shall be able to maintain what is called our rectified frontier, without a 
cOll.'l.idcrable and perm!ment increase to our military charges; and when I sa~' 
this, I do not forget the recommendations which have be'yl1 made in the ahle> 
report presented by the Commission, of which Sir A. Erlen was the IH'esitIon1. 
Those recommendlltions will, I have no douht, enable the Government to effect 
lIome economies; but I very much fear that these economics, right us some of 
them may he, and innocuous as some of them may 11l'0VC', will be more t.han 
counterbalanced by the ndditional burdens that will be imposed upon us by the 
great change which has taken place in our militarY situation. 

" And, my Lord, when I turn to the receipt-side of the budget, I must ven tLn'f' 
to say, notwithstanding all that has heen affirmed· to the contrary, tll'1t it is 
possible to take-and that if wc are guided exclusively by the figures of tIl(' 
Ilresent budget, we shall be prett.y certain to' take-an unduly S:1ugui.llC view 
of OUl' futw'e prospects. 'We must remamhcr that one of the l'l'incipal canse's 
of the very favourable aspect of the tbuuces at the prcsent moment, is the 
b'1:cat increase which has taken plano in the opium-revenue. According 
to the hudget-estimates, the nett opium-receipts are estimated at not less than 
7l millions. 'rhat i~ an estimate excee<ling by more than one million, the 
uetualnott average receipts froUl opium for the last ten years. Now, it may 
be said that there is no reasf)ll .why the present increasing and expanding 
revenuo frolll opiulll should not be maintained, and still further expanded, But 
I think wc should recollect that the very natul'e of this opium-revenue--
the 'lcry nature of the sources from which this I'cveuue is derived-rendel'!; 
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it a vel;y precarious item in the revenues of India. It is an item of revenues 
w hieh is liable to i~cidcnts ovcr which the Government of India can exercisc 
no possible control. It may bOe that, for a ·series of years, the opium-revenue 
will continue to he maintained at its present high standard; it is possible 
that it may continue to expand; but, on the other hand, it is equally possi-
ble that a serious diminution may take l>laee. 

"My Lord, I have referred to the anticipated decrease in the customs-duties. 
Of that loss of revenue only a very small pOl·tion has been provided for in thl~ 
llresent budget; but if the anticipations of my lIon'ble colleague Sir John 
Stracbey shall in any degree be realised, a great part of the surplus whic11, if 
there were no war to deal with, woulcl be yielded by the revenues of the present 
year, will then completcly disappear. In these circumstances, I cannot but 
think that the Government of Inrlia will exercise a wise discretiou, if we he3i-
tate. without the most careful consideration, to part with any existing source of 
revenue without supplying its place by an equivalent. 

"My Lord, it hllS been argucd, I believe by my friend Mr. Morgan and the 
lIaharaja, and something to the same effect has been said by the Lieutenant-
Governor, Umt either 1he whole or a portion of the existing war-expenses ought 
to have been met by a loan. It has also been said, in other quarters, that the cost 
of the war ought to have been shared b~ Englnnd. I have just expressed my 
clissent from the pqlicy which has been adopted by your Lordship and my 
financial colleague with regard to one bl'l1nch of the finances, and on certain 
other financial matters, not in this Council, but in the consultations of the Gov-
ernment of India, I have at diffp.rent ~illles felt -it my duty to dissent from 
your Lordshil>'s policy_ But, llS regai-ds this matter of a loan for defraying the 
expenses of the war, in w hat has been said by my financial colleaguc and by 
my Hon'ble friend opposite, as to the inexpediency of throwing any part of the 
(~harges of this war on the Government of England, it is impossible for any 
:Member of this Council to concur more heartily than I do. ·When I remember 
110w enormously during thc past twenty-three years, during the period which 
has elapsed since the mutiny, the debt of India has been increased; when I 
consider the heavy burden of interest which now weighs upon the country; 
when I regard the present political situation; when I consider the possibilities of 
the political futurc; and whcn I bear in mind the demands for improvement in 
every branch of the administration, demands involving additional expenditure, 
however great may be the economy with whiclt. the administration is conducted, 
Illy feeling is, that to ada to our debt in a time of unusual financiall>rosperity, 
even to meet the cost of a -war, would be to take a course, which not only 
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it, wouldb~ impossible to justify, but which it would be difficult, in my ol)inion, 
too empl1aticaUy to condemn." 

Ris Excellency THl~ COMMANDER;IN~CHIRP said .. that he had not 
intended to offer nny rcniarkson this occasion, but those of the Lieutenant-
'Govemor regarding the immediate measl'lre of relief 'which might, b~. e:x:pooted 
from th~ reconinlemlationof the Army Cmulnission, he thong4t, deroanded some 
little com~ent.:,~V'er.y~ne knew ;with :What delight:a·'fn.thei' "looked~'ripon -his 
infant j'hut wheJ~ the yo~inggcntlemn.n ~as pres,ented to the wor~d" he was not 
.,alWays l'eceiveil,vith n. unifoiDl meed of ad~ratlon; therefore, HIS EXCELLENCY 
:lliusto~serye,'t~ttiic .OommiSSlOll ov~r',vhi~h s11: ·.Aslliey Ed~n presided haeI 
produced a very symmetrical work at all events, aml so far he deserved inul!ense 
credit for it, whatever lilight he sLid regarding the details wben discussed. But 
~s ~'~g~l;(ls the' immediate financialrclicf, he thonght His Honour would admit, 
and he 90nsidercd it.11ghttlm,t the Hon'·ble ,Members ,should-know,-.that.irom 
the statements made by the Commission itself, the reeommenclations made by 
!tcould qot possibly havc. an imll1e_dia1;e . result. rrhe position.in which the 
Army now stood was not that cOllteml)lated by the COlllmission, when the rc-
:<blg~im~~:ip.volyed in their recommendations were bi;ought forward .. 'Vho could 
say that the Army would ever again oCcupy the position it held in September 
Jast r He did not thin1i; such an ide..'t eould, even for one moment, be entertained, 
and therefore, l1e said, that neither Sir Ashley Eden, nor tlie members forming 
his Commission, could possibly forecast the future, 01' say that the Army. would 
ever revert to the position in ,yhich it was wben they felt themselves justified in 
bringing forward the measures they had. Sir Ale~ander Arbuthnot had touched 
upon this point, and also referred to the advance upon Khiva. HIS EXCELLENCY 
~VD.s aJways one of tllOse wholoo1~ed upon Kluva as a lUere prologue to Merv, 
and consequently to lierat, and that he believed was now working itself out. 
'Vho could say what military complications might be brought about, and he 
lloped, consequcntly, that Government would not anticipate any immediate relief 
from the army re~uction. 

His Excellency THE PRESIDENT said :-" The Financial Statement, which 
gave rise to the Motion now before the Council, was so fuU and clear, that I 
should be l:cluctant, at this late hour, to delay the vote by any lengthened 
l'emnrks, were it not t:~.:tt this is my only opportunity of personally noticing 
various criticisms on the financial administration of the Government I have the 
honour to l'cl)resE'nt. r.!.'hose we have heard in the course of to-day's discussion, 
I will endea.vonr to answer with all possible brevity. Others whieh have eman-
ated from leading English statesmen, I feel bound to notice at greater length. 
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"In the course of his interesting sl)eech, my Hon'ble colleague, Sir 
Alexander Arbuthnot, explained his personal views on the general subject of / 
direct taxation, with special reference to the reasons which would in his 

" , 
opinion, not only justify, but necessitate, recourse to an income-t..1.x if a larfl'er " , b 

revenue from that source were actually required by the Government of India. 
As this is not at present the case, I will not pause to discuss the recommenda-
tions of my Hon'ble colleague; but I freely admit that the present very limited 
direct tax upon trades and callings is not strictly scientific, or completely 
logical. I believe that no form of direct taxation short of an income-tax could 
be made wholly free from these objections. It is, indeed, this consideration 
which has influenced my concurrence in the decision not to supplement thp, 
license.tax by taxation based on any different lll"inciple, and not to seek, 
from the extension of that tax to the salaried and professional classes, the recov-
ery of the revenue sacrificed by exemption from it of all incomes under Rs. 500 
derived from trade. In the present favourable condition of our finances, I do 
not think we could justify to ourselves any measure which would have t.he 
effect of increasing taxation merely for the sake of scientific I'e-adjustment. 
It will be time enough to discuss the plinciples which should regulate such 
re-adjustment whenever the occc:'lsion for making it arises. It would not, in my 
opinion, be expedient, and for myself and the Members of this Government it 
is, in any case, impossible, tv set forth now what the Government may, or will, 
do whenever it is rolled upon to deal eit her with a large deficit, or a large 
surplus. In the former eventuality, the considerations set before us by my 
Hon'ble colleague, Sir Alexander Arbuthnot, would certainly demand, and 
doubtless l'eceive, most careful examination. But I think it right to say, at 
once, that if, in the latter event.uality, we were enahled to cont.emplate"a large 
remission of taxation, it seems to me very doubtful wllether it would be by the 
remission of the license-tax that we shOllld commence the enjoyment. of our 
good fortune. Not to mention other taxes to which ohjection might reasonably 
be made, we should, for instance, have to consider thc still existing taxes upon 
salt. Our policy of equalising the salt-duties throughout India has been carriC'd 
out, thus far, with great financi.1.l success; and it has largely increased the con-
sumption of salt. But this policy may still require, for its completion, some 
temporary sacrifice of revenue. 

" The success of our efforts to effect the er..rly remo.al of the great salt-
cordon is largely owing to the friendly and enlightened spirit in which our 
representations have been received by the Nativc States concerned, and also to 
the intelligence and loyal exertions of our own political and fiscal officers. Of 
the former, my acknowledgments arc due to Mr. Alfred Lyall, a gentleman of 

H 
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_ rare intellectual gifts and attainments, to whose efficient assistance in the adminis-
tration of our Foi'cign Department I am greatly indebted; and also to General 
Sir H. E. Daly, and Oolonel Bradf()l'd, for their cordi.al c(j~,?p~~'~~~pnw!th Mr, Rume • 
. tIle val~e of ",1108c labours in' this matter lUlve been repeatedly acknowledged. 
Of tlie l'attcr, I must mention, with special gratitude, our late ,colleague in this 

, Oouncil,,::Mr. George Batten, who wa.c; one of the ea~'li~sth~d md;t enlightened 
apostles of the policy it has beeumyprivilege to promote; ,a.l!(~!so ¥r: Halsey, 

': .' . ' . . ."' .--' ,.:' '., '"'",'.' ':' : .1- ,"" . < • ." , ,\" ~-" .: '4__ '. ->V' .,... ••• ~ .. , \r _ t_ • 

who has Cliei'getically assisted the prosecution of it.. The Oouncil will, perhaps, 
nllowme to mention here that, on niyway fl'oin Simla to Oalcutta, I recently took 
occasion to visit' the' most important of the salt States of Rajputana and Oentral 
india, with the object of ascertaining, from'personal observation a.nd enquiry, 
the practical effect of our lat.e measures in the States thus visitcd. So far as l'e-
gards the rulers of those States, I ascertained that they are perfectly satisfied 
with the arral1gements we havc made with thein. rrhese arrangements, indeed, 
have everywhere largely benefitcd tilCir reve~llies.As regai;ds-thepol'iruatlonsof 
the States concerned, so far as I can judge from the assurances I received from 
their Native representatives, and from the statements of our own local officers, 

"t,he nec.~,~sDriJy,i,ncreasecl price of· the salt consumed by themhas nowhere given 
.' rise' it> 'discontent, 01' caused any sedons 'discomfort. In some cparts of the, 

countl'Y,whei'e the Bunjara traffic bad been temporarily disorganised, salt, I 
f9~d,~~s clearer than it should be. Bnt the formation of dep6ts for the Bale 
of it at a distance from the IJlaces of production, and the extension of railways 

. still in progress, will, I feel assured, l'Upidly remove this only drawback to the 
advantages of a reform which, in its essential consequences, hils proved emi-
n~'.ltlybeJleficial to all concerned. I may ad4 that the practical working of the 
newsys~~ has been wonderfully free from friction. I was not without anxiety, ' 
lest, in'practice, it should have encountered difficulties not adequately provided. 
for by 9ur agreements, But, so far as I could asccrtain. no such difficulties 
have occurred, and certainly the practical success, thus far, of our recent 
arrangements with tIle salt-producing States, lIas surpassed my most sanguine 
expectations. 

" I must now ask leave to notice bricfly thc ('bief objections I have heard 
since last Tuesday, and more especially in the course of to-day's discussion, to 
the financial policy of tIle Government, as explained by my Hon'ble colleague 
in his Statement of last week. '1'he first of these objections is that the inutility 
and impropriety of our l'eductions in public works establishments, and other 
useful branches of administrative expenditure, is now clearly demonstrated by 
'the satisfactory result to which, 1 must take leave to say, those timely reduc-
tions have not slightly contributed. 
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., It is certain,. however, that, but fOl: the reductions complained of, the 
present year wou1d have ended in a deficit amounting to the l)y no means con-
teml'tible sum of at least three quarters of a million. And next year, also, 
we should have had to cstiniate for a deficit., It smaller one no doubt, 
but still a deficit, in lieu of a surplus of £417,000. I shall presently 
llaveoccasion to point out that the contraction of our eXl)enditure on 
pt'oductive public works, which occasioned a great portion of these reduc-
tions, was a measure not under the control of the Government of India, 
and about which we had no option. '1'he grant on account. of o,.dinm'lj public 
works is not less for next year than the alllount actually spent on those works 
in any previous year, although the official machinery for the prosecution of 
them has been considerably cheapened. 'fhese so-called ordinary works are of 
great. utility; and many of them arc of a· reproductive character. In other 
branches of the administration, there has been no sacrifice, and in some there 
has been a decided increase, of efficiency. '1'he reductions and economies, for 
which we are l'esl)onsible, have undoubtedly been facilitated by the recognised 
uncertainty of our financial llrospects, ,'hich justified caution and stimulate<l 
economy. nut they were, in my opinion, requisite and salutary, without any 
reference whatever to the present 01' future condition of our finances. I hope 
we shall steadily continue the good work thus commenced: for I consider that 
we shall be grossly neglecting our duty to the State, if, even when we have 
converted our small surplus into a large one, we were, on that account, to relax 
our efforts to reduce all expenditure not clearly needed for the efficient sCl'Viee 
of the State, or to improve the economic administration of all expenditure 
which is necessary for that purpose. 

"My Hon'ble friend the Lieutexw,nt-Governor, who has criticised our 
budget in a candid and pra,ctical spirit which I gratefully appreciate, told us 
that, experience having shown how unnecessary it was for us to call on the 
Local Governments for special contributions from their balances to the imperial 
treasury, we ought now to refund to them the sums needlessly taken from them; -
thus furnishing them with the means to carry out useful works which, in their 
prel3ent impoverished condition, -they are unable to undertake. Now, I fully 
sh.are the views expressed by my Hon'ble friend as to the great importance and 
value of useful public works; and I shall regret no less than His Honour any un-
necessary or unduly prolonged stoppage of them. But from a financial point of 
view, I think the Local Governments cannot fairly complain of their treatment or 
present condition. rfhe fact is that, after making these special contributions to 
the imperial treasury, amounting altogether, in the last few years, to £670,000, the 
Provincial balances of the Local Governments will actually be larger by nearly half 
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a million than the sum ~t which they were estimated at the commencement of the 
year. In Bengal more especially, the budget-estimate of the Local Government 
for 1870-80 showed, as the closing Provincial balance of ·the year, the sum of 
£357,000; tlwamount which the ;Local Government will actually have in its 
poss~ssion, after making a special contribution to theimperia,l treasury of £200,000, 
will be no less than £524,000, and its closing balance for next year is estimated at 
£562,000. Thus, the Bengal Government is very much better' off now than it 
was before its special contribution was made. Of. course, no doubt, the reason 
why money is there, is that it has not been spent: but I am not now dis-
cussing the expediency of public works expenditure, whether provincial or 
imperial. I merely wish to point out that these contributions have not impover-
ished the local treasuries. As regards the imperial treasury, however, I must 
remind Hon'ble Members that, but for these special contributions, we should show, 
for the present year, instead of a small surplus, a deficit .. ofnearlyaquartel' 
of a mil1ion~ sterling; and that, for next year, our estimated surplus would very 
nearly disappear altogether. . 

'.' And thi~ consideration leads me to follow the example of His Excellency 
the Oommander-in-Chief, by making a few remarks on the military Commis-
sion, whose valuable labours were so admirably conducted, and have now beeu 
BOefi~tu~ly 'coiduded; by its distinguished President, my Hon'ble friend the 
Lieutenant-Governor ~f Bengal. The report of that Commission is still under the 
consideration of Government; and, until it has been laid before the public, it 
w<?uld not be proper for me either to refer in detail to its recommendations, or to 
express, from this c~air, any opinion upon them. But there is one result of that 
Oommission which I am free to mention, and which I desire to }Joint out. My 
Ho~'ble friend the Lieutenant-Governor and his fellow Commissioners have suc-
ceeded in collecting from all parts of India an immense body, not only of informa_ 
tion, but also of opinion ; represe~ting the official experience and personal views of 
all the most competent practical authorities, both civil and military, on every 
question submitted to that Oommission for examination and advice. These 
materials are invaluable. So far as I am aware, no such copious and detailed in-
formation, no such collection of authoritative opinion, on the organisation and ad-
ministration of the army has, at any previous time, been in the possession of the 
Government; nor do I think it will, at any future time, be in the power of the 
Government to augment the mass of materials thus collected. . These materials, 
which are very voluminous, the Commission has annexed to its report, which 
bears conspicuous evidence of the conscientious care and labour devoted by it 
to the examination of them. It is now, therefore, possible for the Government, 
and, ere long, I trust it will also be possible for the public, to compare the 
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l'ooommendatioIiS of the Oommission with the evidence on which they arc 
based. All who read the report can thus judge for themselves how far its con-
clusions are sound, or its recommendations wise j and to what extent they are 
in accordance with verified fact or practical experience. That being the case, I 
must certainly say that both the Government of India and the Government of 
Her Majesty would gi'avely neglect their duty, and incur a most serious burden 
of reSponsibility on behalf of the increasingly important public interests, finan-
cial, milital'yand administrative, which are involved in the result, if they failed, 
or delayed, to give to this report the most impartial and practical consideration. 
I cannot too highly express my lasting sense of our great obligation to my 
Hon'ble friend Sir Ashley Eden for the astonishing industry with which he has 
devoteel his great intellectuall)oWers to the accomplishment of one of the most 
arduous, and one of the most important, task!! ever undertaken by an Indian 
statesman. I wish also to express my appreciation of the work done .by the 
able and distinguished officers who assisted Sir Ashley Eden in the labours of 
the Commission. There is one of those officers whose services in connection with 
that Commission were the latest but not the least of the many he has rendered 
to the Government of India. I refer to Sir Peter Lumsden; and I cannot 
refrain from making special mention of his services on that occasion, because 
they were given without stint, at a time, during the greater part of which he 
was simultaneously discharging the honourable and onerous duties of Chief of the 
Staff j a post of great importance during the progl'ess of military operations, to 
which I had much satisfaction in appointing' him in compliance with the strong 
recommendation of His Excellency the Commander-in-Chief. 

"The second objection I have heard made to our financial policy, of which' 
the results were shown by Sir John Stracheyin his Statement of last Tuesday, 
is curiously derived from the unexpectedly reassuring character of that State-
ment. It has been said that, if our financial prospects are so bright to-day, 
they could not have been, three months ago, so gloomy as we supposed 
or represented them to be. In short, th~t we ought to have foreseen from 
an earlier date the financial results which were announced last Tuesday j 
and that, if we did not foresee them, we have been singularly deficient in 
foresight. I am unable to perceive how we could have foreseen the sudden 
and unprecedented expansion of our opium-revenue, for which we had estimated 
at a higher figure than it was ever estimated for before; or the partial recovery 
of our exchanges, upon which no cautious financier could have ventured to base 
:my important calculation, or the other causes which have led to so remarkable 
an improvement in our financial position. But' How does it happen,' we are 
asked, • thnt, only two months ago, the Government was doubtful whether it 

If 
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could afford to remit taxation to the amount of £840,000 upon the poorer 
classes of traders and artisans without recouping itself by the extension of tax-
ation to other classes?' Well, in reply to this hiquiry-and I· do not say that 
it is by any mcans an unnatural inquiry-I wish to make one observation. 'fhe 
Government was certainly, and I venture'to think rightly~anxioU:snotto close 
the present or the coming year with a. deficit, if itcolild .legitimately 
avoid doing so. A deficit, whether'small or great, brings with it a. cer~ 
tain amount of dissatisfaction to the community and discredit to the Gov-
ernment, even when it is susceptible of explanation upon grounds that 
will satisfy all reasonable persons. . There is much practical wisdom in a well-
known remark by Mr. Micawber, whether that remark be addressed to indivi-
duals or nations. Mr. Micawber, as Hon'ble Members are aware, was a gentle-
man who had large experience about deficits. And on the subject of them he 
laid down the follwing golden precept. I will repeat it in his own words, which 
cannot be improved. 'Annual income, twenty pounds: annual expenditu;e, 
nineteen, nineteen, six. . Result,· happiness. .. Annual income, twenty pounds: 
annual expenditure, twenty, ought,' six .. Result, misery. The blossom is 
blighted ; ,tile leaf is withered; the God. o~ 'Day goes down upon the dreary 
scene, and-and, in short, you are for'ever floored.' 

"Now, let me apply this maxim to our own position. With a revenue of 67 
millions, it is obv~ously impossible, even in the last three months of the year, to 
foresee, with any certainty, whether or not a sum of less than a quarter of a 
million will be reqlJired to avoid ,deficit. As a matter of fact, this sum 
of £340,000 would have turned the scale between deficit and surplus; in 
other words, the part played by the license-tax in our calculation was that 
of Mr. Micawber'ssixpence. Relatively indeed to the vast amounts of 
revenue and expenditure with which we are dealing, it would be more 
difficult for us, even when approaching the close of the year,to be certain 
whether we require £340,000 to balance our account, than for Mr. Micawber 
to calculate his account of £20 to a sixpence. And we had not only to provide 
for this year, but also for the next. As soon, however, as we were fairly assured 
of a surpluEl, we decideq, for the reasons already explained by Sir J oIm 
Strachey, not only to persevere in our resolution to reduce the license-tax by 
exempting from its operation all trade-incomes under Rs. 600, but also not to 
seek the l'ecovery of the income thus abandoned, by the contemplated taxation 
of the professional and salaried classes; although, in our opinion, such taxation 
would have been perfectly justifiable, when, last November, we were seeking 
to protect the State from loss on the ~emission of the tax npon the poorer 
traders, by shifting the burden of it to stronger shoulders. Nor, indeed, am I 
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,prepared to maintain that, from 'any otherpQint of view than that which I have. 
endeavoured to explain, the cxcmption froni taxation of any class which does 
not at present pay its fair contribution to the necessities of the State, is free 
from the animadversions we have' heard to-day. By some, howevcr, who do not 
dispute the point on which Sir J olm Strachey laid stress last 'l'uesday,-namely, 
that the license-tax and the land-cesses are so closely associated in principle 
and object that they must stand or fall together; and that, if the Government 
cannot afford to give up the one, it must not give up the other,-it has bccn urged 
that we have weakened this obvious reason for maintaining the license-tax, by 
our very endeavours to free that tax from its most objectionable feature; that, 
in short, the exemptions we have made on behalf of the poorer class of traders 
demand similar exemptions on behalf of the corresponding class of agricultur-
ists; and therefore that, unless the whole of our famine-taxation can be thus 
re-adjusted, it ought to be entirely ~bandoned. I am unable to follow that 
argument. The reasons which led the Government to exempt the poorer class 
of traders are clearly inapplicable to the corresponding agricultural classes. Of 
these latter it has never been alleged that they were made the victims of mal. 
administration and oppression in the assessment and collection of a tax which, 
if not improperly levied and collected, is neither unjust nor injurious to either 
of the two classes concerned. 

"I must now say a few words about the cotton-duties. They shall, however, 
be as few as possible. My Hon'ble friend the Lieutenant-Governor of Bengal 
has, with much pathos, reproachecl us for our barbarous maltreatment of those 
suffering and now perishing duties. Well, I must admit that our pathology 
has not been conducive to the longevity of the patient. But our position in 
this matter has not been that of physicians who haye bungled young Hopeful, 
or perhaps I should say old Hopeless, to death. It has been rather that of 
engineers laying seige to to a hostile stronghold, with the avowed object of 
breaching its fortifications, when the prosecution of that object is restrained 
and retarded, partly by lack of powder, and partly by consideration for the 
terrified women and children who have taken shelter within the walls of the 
fort. In such cil'Cumstances, the engineers concerned would canoy out with 
caution the orders of attack. They would extend their parallels slowly; 
and, trusting to time, patience, and their knowledge that the enemy's posi-
tion could not pet'l1ml1eutly hold out, they ,vouid regard the spontaneous 
capitulation of the garrison as a result preferable, even if less rapid, than 
any which might have been obtained from the premature delivery of a 
general assault. That, at least, is the light in which I have always regarded 
my own position, and, apparently, we may now expect, ere long, the spontane-
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QUS capitulation of the fortress. I have purposely laid stress on the fact that 
this has becn from the first n9t .only our deliberate, but· also our unconcealed, 
object; for, however highly I might approve the object itself, I trtistLshould' 
be the last member of this Government to approve, or justify the insidiou~ or 
deceitful attainment of it. I must, hQwever,remind theCouricil that in every 
one of our Financial Sk'ltements for the last three years, the (lokplete; .~'b()lition 
of the cot.ton-duties has. been openly avowed as the 'ulti~ate ~Dlof#ld'pQlioy . 
we have been pursuing, in accordance with repeated resolutions oithe,House 
of Commons, and repeated in~truotions from the Seoretary of ~tate .. Every 
step taken by myself towards the attainment of this object has been' re~trained 
only by considerations of time, opportunity and expediency; ne~er by dis-
approval of the goal to which, at evei·y stage, those steps were tending, and to 
whicll, from the outset, they were addressed. On the questio,n of the cotton-
duties, I have always, when speaking in this Council, or on behalf of the Gov-
ernment of Ill(H~, been careful to avoid controversi~l . dis~~~si~Jis ·fu··..;:blchI-
was not directiy challenged. But I have never disguised my opinion about 
these duties. Speaking on the subject of them, and speaking from this chair, 
in 1877, I said-' I have the misfortune to differ on this subject from many'able 
and'honourable 'gentlemen. Som~'ofthem have wide experience on fiscal· and 
C()mDiercial questions, and not a few of them are my esteemed pe].'sonalfrien(is.' 
I explained why, partly for this reason, I refrain~d then, as I· refrain now, from 
.ail unnecessary discussion of the points on which we differed. ' But' I added-
'There is one view of the question to which I must demur. It is that which 
assumes, on the one hand, that those who advocate the maintenance of these 
duties, do so regardless of their obligations as English statesmen to English 
interests i or, on the othel' hand, that those who, like myself, desire' their re-
moval, are recklessly indifferent to· the duty which, as Indian legislators, they 
owe to Indian interests. I d() not accuse our opponents of disregarding the 
interests of England; but I am not prepared to concede to them a monopoly 
of disinterested devotion to the welfare of India.' Well, I do not now wish ~ 
defend the vieW'S then expressed, in any controversial or aggressive spirit. I will 
not stop to discuss whether the consumers of the goods we have already cheap-
ened are Englishmen or Indians. ·But what is the piesent practical effect, 
upon Indian interests, .of the continued duty upon English cottons? Why, 
they are tempting, or driving, the English manufacturer in one direc-
tion, and the Indian manufacturer in another direction, to the manufacture 
of cloths which neither of them would' wish to make, were it not that the 
one desires to escape the duty, whilst the other desires to produce goods p"ro-
tected by it. From those who still suppose that the pressure of a five per cent. 
duty upon cotton-imports is too light to have any appreciable effect, let me 
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- solici~ co:p.sideratiqnof .the serious extent to lvhich the whole character of the 
-trade has already ~een actultlly changed by it. . 
, . 
. ".But on other'p~ints of more immediate moment our financial policy has 
been recently criticised by eminent and influential gentlemen whose statements 
call for serious noti~e. Mr. ForSter, a distinguished Member of Her Majesty's 
l~te -Government, is reported to have stated at Leeds that' thcexpenditure of 

"tllEL.Indian Government in 1840 was £22,000,000 sterling; and in 1878, 
£62,000,000 sterling.' Furtherm<?re, that' the taxation of ~ndia'per head is'now 
more than double ~hat.it was in 1840.' Now I am quite satisfied that, in 
ma.king this extraordinary statement, Mr. :Forster had no desire to misrepreSent 

--fact, or mislead opinion. But his statement is a. startling illustration of the 
scant study given to ihe facts of Indian administration and history even by 
Cabinet Ministers when in office, and of the disturbing and obscU1~ing influences 
under which those facts are -studied by them when out -of office. Since the 
year 1840 the following five great Provinces have been added to British India :-
Sindh, the Panjab, Oudh, and the greater -part of British Burma, and the 
Central Provinces. This additional ten'itory represents an area of about 350,000 
square miles; and comprises a population of 42,000,000. The ntimber of .the 
population is nearly equal to, and the extent of the area is nearly double, 
that of the whole German Empit·e. It seems inconeeiva'ble that any man, 
especi&llyan ex-Oabinet Millister, who has participated in the joint responsibi-
lityof Her Majesty's Government. for the administration of Her Majesty's 
Indian possessions, should attempt to compare the expenditure or' this Empire 
before and after such vaSt extensions of its territory and popnlntion, without 
any reference to ·their acquisition, or the least allowance for their financial con-
sequences .• That Mr. 1!orster should have done so, and done so in good faith, 
as I sincerely believe, is an illustration of the danger of forgetting Indian' 
'history in'the hurried study.of Indian finance, under the heavy pressure of 
party claims on the leisure or the labour of English politicians. Mr. Forster, 
however, did not stop her~, - He went on to say that the debt of India in 
1840 was less than £30,090,000, and that now it is close 'upon £140,000,000. 
I am not personally concerned to dElfend the administration of India during 

. the past forty years; hut as every honest administration has a great-public inter-
est i:p. preventing the propagation of error, I must ask the Council to allow me 

- to make a few observations upon this increase of our debt. The burden prac~i­
cally thrown upon any country ~Y its debt must be m~asured by the annual 
charg for- ~nterest upon that debt. By no other means can the actual weight 
of it Qe COJTOOtly ascertained. N 0',V, in the year 1840, the amount of the a~U:al 
interest paid by india on her public debt was one and. a half million sterling. 

o 
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'l'be es"timates prescntcd last week to this Council show that in 1~80-81, our liahi. 
lities for interest on debt will amount to 5~ l11illiol1'S.~l'he nnalysis otthis esti-
mate, however, yields ·very remarkable, amI I 'venture to thi~k very ~atisflletol'Y, 
results. Of the 51 millions at which we estimate the present amount of in- ;. 
terest payable on, our. pu.blic debt, ·li :miUions is'on: account of productive 

, public works; and this sum will be cOlllpletely covered by the revenue de~ved" 
, from ~he wOl'kson 'accoUnt of Which that .portion of our debt h,as been inc~rr~. 
·The acttlal amount of our liabilities for .the repayment' of debt' is thus reduced r " 

to £bui- million~;~terli~g-; . tl{at is to s~y, since th e year 1840 the necessary ann\Utl 
provision 'for intel~st 'upon dept has ,been' increased to -the extent of two and a 
haJ£ millionS. "·Now,I, must ask the .council to remember that, during the'Jast 
forty y'ea~; the Government'of India has had to meet the cost of the AfgMn wal'S 
cat:lied on und~r the administl'ationsof'Lord Auckland and Lord Ellenborough. 
the cost of the Sindh.war, the cost o~ the two Sikh wars, the cost of the second,' ~ 

"Burmese war, the cost of the suppression of the mutiny in 1857, the cost, thus" ", 
, far, of renewed hostilities in Afghanisbtn; the -cost of se~eraC severe f~~in~,' . " 
and, lastly, the heavy losses incurred by the fall in our exchanges during r~p,t ' ... 

,years. Furthermore,', that the Gov~rnment· of :I:ndia ,during this period,haS 
been compelled, in, ,the highest interests of the country, ~ construct numerous 

"and'costly public works which are not of a productite character; such, for 
instance, as barra~ks, fort!!, jails, military roads, l'~vi~ buildings, and the like. 

" Now,in explanatlon of the causes of this expenditure, and 'as an illustration Qf 

" 

its results, I ~hall ask .the Council to allow Ille to read a few passages' from a 
memorandum communicated. a ~ew years ago to a Committee of the House of 
Commons by my Hon'ble mend and collea.gue Sir John Strachey. Speaking ,"'_ 
of the condition of l:~ldia between thirty and forty years ago, lie then wrote :-.:. 

, .. . 
" ,i ,.It is I\ot too much to Bay that there was theu, co ~plLrntively speaking, little in India of 
, wh~t we 110W think· the first' necessities of.R ,civilized Admiriistration. When i went fr~m 

Calcutta to my first station in the North-Viestern Provinces, t was carried about a thousand· 
miles in a box on men's shoulders j there were no ot-her means cif travelling through the richest 
aud most advaricednnd most important parts of India. Spea~in.g broadly, roads and bridges 
had but bcguu to appcar j there were uo canals to save the people from destruction ,by famine, 

. or those thllt e~isted were on 0. very small ~cale j. there were few barracks in which English 
IOldiers could live with tolerllble hel!olth and comfort j there were few jails in which a sentence 
of ,imprisonment did not carry with it a serious probability that it ~ould prove a sentence of 
death. The country at that time was enteriug_ on' a phase of rapid, change. The firm estab~ 
lishment of order WDB followed by improvements in all directions., ' 

" 'Ten thousand things were demanded which India, had not got, but w~ich it was felt 
must be provided. The country must be covered with ra.ilways and telegraphs, and ~oIds and 
bridges. CallaIs must be made to preserve the People from starvatioll •• Barracks must be 
built and ~very sort of sanitary arrangement be carried out. 
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It'This was not only hue in regard to matters of imperial conccrn. Demands for im-
provement, similar to those which fell upon the Central Governmcnt, cropped up in evcry city 
and ih every district of the country. 

" 'Twelve Qr fift(Jcn years ago, ill Calcutta, there was no duainage. The filth of the city 
rotted away ill the midst of the popula.tion in horrible pestilential ditehes, or was t.hrown into the 
river, there to float bachvarlls aud forwards with every change of tille. To nine-tenths of the 
inhabitants clean. water was unknown. . They dmnk either the filthy water of the river, polluted 
with every conceivable abomination, 01" the still filthicr contents of the shallow tanks. The 
river, which wa.~ the main source of supply to thousands of people, was not only the reccptaele 
for ordinary filth,-it WliS the grcat graveyard of the city. I forget how many thousand corpses 
were thrown into it every year. I forget. how many hundred corpses were tlll'own into it fl'om 
the Governme'nt hosllitals lind jails alone, for these practices were by no means confined 
to the poor and ignorant; t.hey were followed or allowed, as a matter of course, hy the officers of 
the Government and of the municipality. I wisp·the Committee cOlllll have seen the sighti 
which were to be seen in Calcutta in those days in the hospitals, and jails, and markets, and 
slaughter-honses, alld public streets. The plaee was declared by myself in o~cial reports which 
I sent to the Government., when Sanitary Commissioner ill tbe year 1864, of. which the lan-
guage, although strong, was not, and could not Pt!, stronger than the truth required, to be 
hardly fit for civilized mell to live in. 

,'" Only .about a yeaT ago, in the great city of Rangoon, containing more than ] 00,000 
people, with half a milliop. tons' of shipping, there was not ~ single public lamp, no suppiy of 
wholesome wnter, not a. single drain except the surface-drains at the sides of the streets, and no 
proper means of removing the night-soil and filth out of the town. 

He WIlen I say tliat, to a great· extent, tIle requirements of civilised life and of model'll 
administration "have had to be provided for India, for tile first time, within the space of a few 
years, I do not speak only of material objects, of roails and railways, and canals, and barracks 
and city improvemcnts, anll so forth. "l'he demand for improved administration has been so 
strong t.hat it is not too much to say that the whole of the public services have bee!l re-
organised." 

"Well, I venture to thillk that, if all theSe facts are fairly a.nd impartially 
taken into accouht, the surprisingly small addition of two and a half millions to 
o~r annualliabilitics, on account of debt, since the year IB40, cannot be reason-
ably regarded'3S matter for severe rept'oach to the Government of India. Re-
proach! Why, good heavens! the debtof England was increased to the erlent 
of no less than 121t millions sterling by the Am~rican war of the last century; 
and to the extent 6f 60H millions by the war with France during those twen:ty-
four years of iInn.voidahle military expenditure which were closed by the peace 
of IBI6; involving extra annual burdens on t.he country for the interest payable 
on its debt, amounting, in the first case, to five, and in the secolid case to 22f, 
millions sterling. The present annual charge on account of India's public debt, 
exclusive of that portion of it which is covered by our Public Works revenue, 
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represents only one-sixteenth or' seventeenth of our annual income; whilst the 
corresponding charge for which England is taxed, on account of Iter public 
debt, amounts to nO'less than one-third of her a1J.D.ualincome. . 

. . 
"Mr. Forster, however, is not the only one of Her Majesty's late advisers 

who has recently turned his attention to the finances of India for the purpose 
of enlightening the constituencies of England, and with very remai'kable 
·results. In the month of November last, Mr. Gladstone addressed a large pub-
lic meeting at Edinburgh, and on that occasion he is reported to have made the 
following statements :-' The expenditure of India,' he said, 'during our time 
(that is to say, during·the time of the late Liberal Ministry) was £50,400,000 
on the average; it was £49,200,000 for ow' last year in office, and I know it 
has now risen to £58,970,000 01' v~ry nearly £GO,OOO,OOO.' Now, I do not 
~now whence Mr. Gladstone obtained his figures. At any rate, they are 
not those recorded in our accounts. 'fhe last year of the Liberal Ministry 
was the year 1873-74. The total recorded ordinm,. expenditure of that year 
was £51,405,921. The 'last year' for wllich the accounts ha.d been closed 
at the time when Mr. Gladstone spoke was 1877-78. The expenditUfe in 
that year was £62,512,388. Thus, alth9ughMr. Gladstone's figures do 
not agree with those recorded in the accmmts of the Government of .India, still 
no doubt the fact remains that an inerease of eleven millions is sltewn in the 

. accounts of our· expenditure: My Hon'ble colleague Sir J oIm Strachey has 
already explained that of these eleven millions no less a sum than eight and a half 
millions is due to entries on both sides of the aecount under the heads of Rail. 
-ways, Provincial and Local Expenditure; and that, cOIisequently, to' that large 
extent the .increase is purely nominal. There remains, then, an actual increase 
of two and a half millions; and this remaining increase is due to two causes, 
fO.r which, I must be allowed to say, neit.her the Government of India, nor any 
English Ministry, can fairly be held responsible. These causes are famine, and 
the' depreciation of silver in relation to gold. Famine.exI>enditure and loss by 
exchallge amounted, in 1873·74, to £4,8~1,~03. In 1877·78, they amounted to 
£6,999,152, constituting an increase of more than two millions sterling. I am, 
tlterefore, unable to find in the ascertained facts and verified figures of the two 
periods any foundation for. the inference drawn by Mr. Gladstone from his . 
comparisOn. between them, namely, that the expenditure for ,,'IJich . the present 
M.inistry is responsible exceeds by ten millions sterling the amount of the ex-
penditure incu,rred in India under the late Liberal . Govc.l~ment. . I have not, 
however, allowed myself to be hastily satisfied with this conclusion. Mr. 
Gl~dstone, speaking on questions of finance, whether Indian or English, speaks 
.with the undoubted weight; and I must be allowed to add with tho serious te;. 
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sponsibility .. of an unrivalled authority on such questions. Not only my 
respect for the ~minent. position and ~pJendid talents of that Right Ron'hIe 
gentleman, whose .high reputaliOll must be Pl"()eious even to his political oppo-
nents, but also, I will frankly lidd, my reliance on the f~irness and generosity of 
his character, have induced me to examine wi.th great care the facts and figures 
i~ dispute between us. Abd as these do not concern my i,el'sonal reputation 
only, -but also the interests of India· and the character of her Government, I 
sh?,ll not bc detclTed from recording the result of that examination 11y the 
unavoidable invidiousness of l'rcsenting comparisons between the .Government. 
of India under my' own administration, and. uncleI' that of my distinguished 
predecessor, the Earl of Northbrook. I feel nssured that the noble Earl will 
acquit me of any intent}on to disparage his great services and higll eharader; 
and •. indeed, I "expect· his sympathy in the clistast~flll tnsk imposed upon me 
11y his illustrious political. leader .. Lord Northhrook assumed charg(~ of the 
Government of Inai .. t on the 3rd of May, 1872; and he rclulquished it on thl' 
12th of April, 1876. Her Majest.y's present :Ministry came into office on· tIll' . 
22nd Februa.ry, 1874. I have therefore taken, for the purpose. of comparison, 
the' actua,l expenditure of this country for each year from 1872-73 to 1878-79, 
and the estimates for the years 1879-80 and 1880-81; and I find that., excltul-
ing expenditure incurred on ac.count ·of famine-relief and losS" hy exchange, 
two items obviously not under the control of any Indian administration, the 
total nett expenditure of the Government of india during the four y~ars of ~l'd 
Northbrook's administration, that is to say, from 1872-73 to 1875-76, amounted 
to t.he sum of £146,940,5-16, and the total nett expenditure of the Government 
of India • during t.he four years of my own administration, that· is to say, from 
1870-77 to 1879-80, has amoimted to the sum of £1·1·7.,.1,69,508. It will thus 
be seen that the total nett expenditure during the Jast foUl' ye..1.1'S exceeds the. 
total nett expenditure of the folD' preceding ,years hy only £528,902, that is to 
say, little mare on the average. than £130,000 a year. And this excess is 
much more than accounted for hy the growth of our military expen(liture, to 
which I shall presently advert. For the est.iJll,.~tes of tIle year 1880-81, I take 
no credit: My noble friend the Earl of Northbrook will, I. feel sure, be. ·just 
as little surprised as I am myself at the proof furnished by the figl1l·es I have 
mentioned, that the accession of a new Viceroy cannot Jlraetieally illlpart any 
immediate ~pulse to the ponderous wheels of the administration of this great 
Empire, even should that impulse assume the· aeeeptahle. and unwontpd form of 
an access of ·extravagance. Speaking for myself, I will ouly say tlmt, though 
duly conscious of this obvious fact, I was not prcparell to find, from filly com-
l)ariso~ of the last eight yenrs, so satisfactory an illustration:of the steadiness 
of our fiQ.ancial administration as a whole. It gratifies me, an~ I b'llst it will 

" 

• • 



. " 

202 LIdEN SE A OPS· AMENDMEN P. 

equally gratify the Right lIon'hle gentleman who has afforded me the oppor-
tunity of J:ccording these ~acts, to find in them proof so conclusive, and 80 

reassuring, that the goocl mlministration of the finances of India is not depend-
ent on the political opinions of Her Majesty's GQvernment for the time. being. 
Doubtiess the Right 'lIon'ble gentleman was misled by that change in the 
form of our accounts which Sir John St.raehey hils ah'en,dy explained. The 
only other point t~ ~hich I need further refer in connection with the llight 
Ron'ble gentleman's remarks at Edinburgh is the increase in our nilliU!.ry 
expenditure. '1'hat increase is unquestional)lc, and by no one is h more regret-
ted than by· me. It began under 'Lord N orthbr00k's administration. The 
estimates for 187G~77, p:repared by tbat noble Earl before his departure from 
India, providcd for a nett expenditure upon the army of £15,101,000. The. 
actual nett expenditure, however, turned out to be only £1,1,,866,639; which 
was, nevcrtheless, an iucrease of £603,791 over that of the previous year. This 
increased expenditure has, since then, bec'n some"\\·hat further, though not 
largely, augmented by the high prices due to faminc. In the present year, t~e 
charge for it is £15,487,000, and for the coming year, it is' estimated at 
£15,330,000, tlius barely exceeding t11e actual nett charge in' 1869-7'0. ,No 
one lmows bettcr or appreciates more highly than I do the constant personal 
attention devot~d by the Earl of Northbrook to the reduction of military ex-
penditurc: and, without now troubling the Council with any detailed explana-
tion of its inerea!'e in the estimates framed by the Government of the noble 
Earl, I can -confidently assert, that those causes were beyond the control of the 
Government 0'£ India.· . 

"Mr. Gladstone, however, in a recent prunphlet has .recapitul:i.ted and 
specified his accusations against our Financial adIDinistration. I quote them in 

. his" own words-' I have alleged,' he sa,s, 'as follows :'-

" '1. 'I'hnt if for a few years more-say through a new Parliament, for whieh the Ministry 
a~e inviting n renewal of their Ilower-tbe 'finance of ~ndia is to be handled as it is now hndled, 
the people of this country will I,roLaLly Imve to undertake, themselves, the charges of Indian 
Goyerumcllt, and the 184 millions of the Indian debt. 

i" 2. Thnt t() match thc defieit of six millions for this couQ.try, the Ministry already 
.how another deficit of (about) six millions for India. 

. " '8. That at 110 time when, owing to wbatever cause, tbere had been a vast;nerease in the 
expenditure .0£ India, and its finance wus most critical, the Ministry ch~se that time for a policy 
both of dishonour aud of wnnton and destructive war in Afghanistan. 

" I 4. That IlllVillg created by severe taxation a fund of famine-insurance (one million and 
a half), with tIle most definite and solem:!. pledges to the l>eople of India as to the exclusive 
appliculion of it to the relief pf famine, they have diverted the great hulk of it to the prosecution 
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of this destructive war, and have applied £200,000 or more to the 'remission of duties uJJon 
impo~-ts. 

* * * * * * * * * * * * * * * "* 
'" 6. That there is now a widespread belief that the real c~st of the Afglu'in Wllr hllB 

not been made known to thc country; Hmong other things, that stores and maleriel have been 
largely cO·Dsmned Hlld nut replaced; a,lId that I mentioned the allegation in order that it 
might Qe contradicted {!"Om authority.' 

"Well, the night lIon'ble gentleman's first Riniste:.o prediction has been, I 
trust, sufficiently refuted by the Statement t.o whieh we list.ened 1ast 'ruesday, 
and I cordially re-ceho Sir J oIm Strachey's' rcpudiation of any desire on the part 
of this Government to throw the burdens of India, or of India's administration, 
on the l)~ople of Enb~aml. The question whether India 01' Engla.nd should 
pay the .expenses of the llresent Afghan war must be considered in connection 
with the far willer question whether the British rule is or is not beneficial to 
India. If Englan(! is ruling Indin, for the advantage of Byitish intere~ts o~ly, 
and without any referCl~ee to India's own welfare, then unquestio!lably England 
alone should pny for the protection of her Indian possessions. But, if the British 
rule is maintnined with due· regard tc? tlle interests of India, and if thnt l'Ule is 
presumably more adyuntageous to. India than any other rule which could be 
substituted for it, then India, if she has the means, should assuredly bear all 
the charges which are requi:site for her maintenance and preservation as a great. 
State, including the cost of wars for the security of ~er fl·ontiers. . To distin-
'guish hetween paying for the maintenance' of an army imd paying for the 
employment of that anny in the performance of the duties for ~hich it is 
maintained is not only unreasonahle b~t impossible. It is the frontiers 
of India, ~ot the sh~)l"cs of Englan~, that have been threatcned ~y the 
advance of Rnssia and the hostility or treachery of the two last Amfrs of 
Cahul. It is for the safety of Ingia's Provinces,. not· for the defence of the 
British Isles, that war is being waged~ l;Iy Hon'ble colleague has poi.nted out 
that circulUstances might eoneeivahly occur, in which India would, perhaps, 
be required to take up arms for a cause in which she had no special intcrest of 
her own; and that, in such eases, England wou,d be rightly liable for the cost 
of India's armed co-operation. But, in a. war undertaken solely for the security 
of India's own frontier, ·no one can justly affirm that the interests involved are 
exclusively English, or tImt they are not directly and materially Indian. i'lrls, 
at least, mn ouly bc affirmed with any show of reason on the assumption that 
the dowufalI of thc British power in India would be either heneficial or imma-
terial to India. All argument as to the justice or expediency of the war, and 
all remarks about the people of J ndia having had no voice in it, are absolutely 
and obviously beside this question. The acts of a Government are the acts of 



. .th~ State, whetheJ: the administration of tllt\,t State .be republican, monarchical, 
absolute national or alien. Those who affirm that India shoul(l not pay. the , . 
expenses of the Afgluhi war, because that war was the lUljnstifiable act of a 
wicked Government, Or because her people have' had no voice in the matter, . 
l;llight as reasonably \lrge that the people of France should not pay th.e cost of 
the :Franco-German war, because the Government of . France unjustifiably 
attacked Germany; 01' that the people of Russin, should not pay .the expenses 
of the war lately waged by their Government against the Sultan of f,rurkey, 
because Russia is ruled by an absolute sovereign, and her tax-payers have no 
voice in.the conduc~ of his poiicy. It is, I tJ,ust; smu·cely necessary' to point 
out that, if England profits by her association with I~dia, India also profits by 
it, at the very least, to an equal extent. That nssoci~tion. gives both England 
and India a nobler place among the nations of the world than either of them 
could separately hold; but, so far as regards the PUl·elI domestic and" material 
adva~tages of theit union, it is nssllredly India. that is the·grca.ter gainer bX it. 
Her peace at home and security abroad are gnaranteed by it. And what con-
~titl1:tes . this guarantee? It is not the comparatively sm~ll garrison ?f Blitisb 
and,Native troops maintained in lndia-aforce which, in proportion to the 
llopulation, is less than the force maintain~d for similar purposes by any known 
State,-it is the vast reserve of military power and appliances of all sorts, war-
material, arms of precision, ~c., which India owes to her connection with England .. 

• And if we regard·fr'lm a purely monetary point of view the benefits which this con- . 
nection comers upon India, be it remembered that India is at this moment reaping 
in peace and seeUl"ity (for the develop~ent of her steadily expanding resourees and 
t.he satisfaction of her growing commercial requirements) all the advantages 
derivt.'.d from niany thoUsand miles of railway, which, under nny Asiatic GQvern-

• ment-such, for instance, as that of Persm or China, orthe old Mo~ul·Power.,.-she 
would have either gone without altogether, or obtained only by paying for them the 
nlinous rates of interest at which alone ASiatic Governments can raise money. 
The only ground, therefore, on which India could ask England to pay the ex-
penses of the Afghan war would, I repeat it, be the' ground of charity. Her • 
position would be that of a poor country appealmg to .a wealthy one for ele-
'mosynary aid in 'dire distress. I can imagine nothing more unjustly humiliating 
to India; nqthing more degrading to the rlignity of her Princes, more C01Tupt-
iug to the character of her peoIlle; more destructive, as my Hon'ble colleague' 
rightly pointed' out, to all ideas of self-reliance· or self-res})cct. Nor can I 
imagine anything more ccrtain, in the end, to subject India· to irr<iessilllt. 
English interfel"Cnce of the most '\Texatious andmillchievous character. She 
would soon become a corp-u8 vile for the ruthless experiments of adIDinistrative 
q uacks, ~r an arcn~ for the. reckless an.tagonisms o~ political parties. No, the 
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Iluggestion to transfer to the J~ng'lish tax-pnyer tllC burden of this Indian war, 
however admirable may haye hl'{'n t.he lllotiYes in which it orio'inated, has, I • . 0 

am convinced, been ns('d insicliollsly hy many whose real ohjcet is, not to relieye 
lIer J\fajesty's Indian suhjects, but t.o emharrass lIer Majesty's English Govern-
ment. 

" The deficit. of six millions assigncd to us by Mr. Glac1stOlw is Ii purely im-
aginary deficit.. It is, I am aware, maintained by some persons that our ex},cn-
diture on produetiye works shoulll he ~hal'gecl ngainst rcvenue, and UUlt if it 
were so charged, ollr finaJH'c's wonlcl be in a constant. eonclition of dc-ficiL I re-
gard this proposition as lI1ll'{'asOlmhk, and I think that the calculat.ions on which 
preceding Governments (including t,hat of Mr. Gladstone himself) founded 
their decision that the GOYCl'llmcnt of Inelia could safdy and adn1lltageollsly 
horrow a certain sum :mnuall~' for the construction of bOllet fide pro-
ductive works were thoroughly sound calculations. I am not, indeed, 
prepared to deny that the exclusion of expenditure on productive workll 
from ordinary chargl~8 was, a.t first, extended to some works which 
ought not to have been construct.e(I out of horrowed fundf'. But I can 
truly say t.hat the present Government of India, and the presellt Government 
of Hcr :Majesty, have strenuously endeavoured to maintain the principle we 
approve, hy including in our charges against revcnue every puhlic work which 
(~:tnnot, with confidence, be expect{~d to pay both its working cXI'ens('s and the 
interest on the eapitnl in .. estcd in its construct.ion. Reference to the Abstract 
No. II attached to my non'ble colleague's Financial Statement will show that, 
whilst the interest and working expenses on producth-e llUhlic works amount 
in the regular estimates for 1879-80 to the sum of £8,076,000, th(" rcvenue 
liI'rived from those works is £8,000,000, whilst for next year we estimate t.hat 
re\'enue at an amount" whieh will exceed the expenditure on these wcrks by 
£313,000. 'l'hus, no permanent hurden is t.hrown upon t.he tax-payers of India 
on aceonnt of puhlic works constructed for the development of h('1' rpsourCf~; 

and the exclusion of thc capital-expeuditure on their construction from ehargetl 
ar,rainst revenue has been, I think, fully justified. My own confident expects-' 
tion is that, not only ","ill these works involve no permanent ln11'den on the 
Indian tax-payer, but that they will also' yield. ere long, n SllTJI]us-revcnue, 
which mny facilitnte t.he further redndtion of taxation. Fairly excludillg, 
therefore, t.his expenditure from charges against revenue the result is-that 
after meeting nIl extraordinary dtnrges for war, inclu!'ive of frollticr-rnilwnys, 
to the amount of £0,250,000, extraorclinary cha.rges for Camine amounting to 
£14,607,000, and loss of l'evcnue from fa.mine nmounting to £3,000,000, Hmt 
ili to say, after meeting extraordinary claims upon it to the total amount (If 

Q 
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'£26,857,000, our revenue for' tho ton years ending 1880-81 will have been. only 
£967,000 less than our expenditure, as shewn in Sir John Strachey's Financia.l 
Statement. But, if we exclude from the account this' cxtraordinary expendi-
tU1"C on account of war and famine, including loss of revenue from famine, it 
will ho' seen that we should have had a surplus-revenne, of £25,890,000, while, 
again, if we exclude loss by exchange, that Imrplns would have been swollen to 
no lcss 11 sum than £43,lG5,200, that is to say, more than £4,000,000 a 
year. 

"Now, I am not here concerned with the wisdom or t.he wickedness of the 
steps taken by t.his Government, in consequence of .the hostile alliance forml",d 
by the COUl·t of Cahul with the Russian Power. Nor will I discuss the question 
whether it wa~ practically in our power to choose Oul" own time awl opportunit.y 
for hostilities forced upon us hy the Amlr's rejection, fll"st, of our Mission, and 
then, of our ultimat.um; but I think I have showll that, in auy case, the war 
in Afghunistan was not deliherately undertaken at a time when our expenditure 
had largely increased, or when our finances were in a most critical condition. 

"Mr. Gladstonc's allegation that the additional revenue crcatecl by severe 
taxation has been diverted from the purpose to which we had solemnly pledged 
ourselves to apply itin all circumstances exclusively, is founded on a miscon-
ception whiqh has, I gJ.·ieve to say, been so general that, much as I may regret., 
I cannot certainly resent, the ready credence given to this cllarge by that Right 
Hon'ble gentleman. The copious explanations contained in the Financial State-
ment made to this Council last Tuesdny were not before Mr. Gladstone when 
he re-echoed this indictment against us. I can only noW repeat that, even previous 
to the reductions which have been made in it, the taxation referred to by 
Mr. Gladstone was not, in my opinion, severe. But that jt is now severe, it 
seems to me impossible for anyone to assert with seriousness. Those who object 
to all direct taxation may reasonably object to these taxes on that ground, and 
others may object to them on the ground that they al"e unseicntific or illogical; 
hut I am unable to perceive how any man can fairly object to them on the 
ground that they are severe. As regards the ulleged diversion of our famine-
surplus fl'om the purpose for which it was raised, I think that my financial 
colleague has sufficie~tly shown that· there has beon 110 such diversion of it. 
'rhe Government of India, when (lcfi~ng that purpose, distinctly repudiated 
nny intention 'of regarding, or treating, the' proceeds of famine-tnx..'l.tion as a 
separate fund, or a branch of the revenue in any wise differing, ns regards the 
tinancial conditions of it, from the funds required for the administration or 
justice, the maintenance of military est:tblishrnents, the I>rovision Of publi(" 
~ducn.tion, or any othel" recognised }>ermn.nent claims npon the revenues of the 
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State. It is true, indeed, that the construction of certain kinds of preventive 
works indicated by me in the"spcech referred to last 'l'ncsday by my llon'bltl 
colleague Sir John Stl'uehei, has heen chccked,-I trust not pcrmancntly 
checked-hy orders fwm the S~)cl'ctal'y of State to which I will hereafter more 
fully refer. TInt I maintain that there has been no lll'e[wh of faith in ollr 
.employment of the revcnue raised eithcr from t.he lalld-cesses or from tllp. 
license-tax; no diversion of this rcvenue to any purpose other t.han t.hat to 
which the GOYCl'lll11ellt was pledgcd to apply it; amI no failure, financially 
speaking, in the complete accromplishl1lent of the uhjcct fm' which these tn,x!}s 
were imposed. 

"And now I come to lIl'. Gladstone's bst allegat.ion. It is that wc have 
deliberately falsified our military accounts, in ordcr to concc:l,l the real COi>t. of 
the Afgluin Will'. Now, I nced not l'Omiud this Oouncil that the OO\'e1'Jllllent of 
India is not a part.y Government. I hope it will ncyer hecome a Ilarty 
,Government, and in the iuterests of this eountry I caullot too Btrongly 
:depreca.te attempts to tl'Cat Indian questions as partY-C]llestions. But" even 
with e~ery allowance for t.lw invariahle, and douhtless unavoidable, cxaggemtion 
.of party-oratory addressed to large popular awliellces, I mllsi really express my 
.astonishment that a Sta1.(·sIlUln whom we all know t.o hc himself incapable of 
deliberately flallctioning or :thetting financial dishonesty, shouhl hayc !;tooped 
to pick up, and fling, such a charge against the Gl)vel'1lmuut of India. Had 
that Right Hon'ble gentleman been the objee!, instead of the exponent., of it, 
I should not, for my own llurt, haye hesitated tu denounce it as an incredible 
.calumny. When :Mr. Gladstone endorsed this allngation, he must have hef'n 
aware that it was not then in the power or the Goyernment. of India to show 
on its accounts the actual and yet unascertain('d cost of its military operations. 
Our estimates, so far as it has hitherto been possible to vcrify them, have pl'ovec! 
to be l'Clllarkably accurate; and for this we are gl'eatly indebted to our ahle 
Accountant General in the Military Deparltuent,--:Hajol' Newmarch. One 
fact, however, these estimat.es already place ht·yond quest.ioll. So raT rJ'()Dl 

leeking to conceal the real cost of the Afgh,l.lI war, we have not only indlllled 
in our military accounts all stores, and rnatc1'i.el, the amount and value of which 
it has been )lossihle to ascertain, but \\'8 have also, under orders from the 
Secretary of State, actually charged as war-expenditure the cC)st of frontit'r-
.railroads, lines of telegraph, postal comnnmicat.ions and other similar items of 
.expenditure, much of which we hud contemplated in tim~s of pe3.(·.e and 
.hould pl'ob:1bly have heen in any case obliged to incur at no distant date;-ex. 
penditure which will, I trust, be of pel'manent benefit to tho country. 

·"So much for these accusations. '1'he facta a:.1.11 figures ·which illustrut.c UI6 
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comparative 'financial position of India at diffcrent periods are open to anyone 
who will take the trouble to examine them. My Hon'ble colleague was fully 
justified in the observation he' made last Tuesday, that few countries now 
publish such full and accurate accounts as India. Not only do our abstract-
statements of account contain an unusual amount of financial information, 1mt 
they are also accompanied by elahorate and dctailcd explanations of the more 
important. vmiatiom: in cvcry itcm of rcyenue or cxpcnditure, togethcr with a 
mass of other statistical information bearing on the finances of the country. In 
point of fact, what, is, I believe, most commonly complained of in our financial 
accounts, is that they contain more information than the public cares to receive. 
I am fur from saying, however, that a perfectly cprrect comparison of our finan-
eial position, during different periods, and nnder different atlministrations, is an 
easy task. On the contrary, I believe, that in such comparisons absolute accuracy 
and completeness arc rendered almost impossible by the nature of the case. A 
mercantile comllany or firm, for instance, or any owners of property involving 
the annual receipt and disbursemcnt of money, when desirous of comparing 
their present with their previous position at any. particular period, would take 
account, not only of their incomings and outgoings, but also of the amount and 
quality of their stock, in other words, the present value of their property at 
Buch partiCUlar periods; and this they would inclnde in the comparison. Now, 
a 'great Empirc cannot take stock like a private firm; yet, without such 
a comparative valuation of the national stock at differcnt periods, it is 
impossiblc to form any correct idea of the comparative wealth of this Empire 
during those periods. To estimate correctly our present financial position as 
compru.'ed with that of ten, 1\\'enty or forty years ago, it would be necessary 
to ascertain the comparative value now, and then, of tha.t splendid property 
whieh we call the Indian Empire. Every railway, every canal, every road, 
every telegraph, every military work for the protection, and every civil build-
ing for the better administ.ration, of the country is an asset of this great nation-
al property. Were it possible to make the comparison thus completely and 
correctly, the Government of India would assuredly have no reason to shrink 
from it. T~e increase during the last thirty years, in the value of India as a 
State property, is incalculably great; and it could not have been effected with-
out the investment of public money either dcrived from the revenues of the 
State or borrowed' or guaranteed by Government for the purpose. In this 
respect, India differs essentially from every other country possessing a civilised 
Government, and it is this feature peculiar to her administration which is so 
frequently ignored by the superficial critics of Indian finance; yet, without the 
most careful recognition of it, Indian finance is unintelligible. ·Where will 
you find any parallel to the case of a Government which. in the shape of a ront4 
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dl3.rge, rather than a tax, recei\'cs more than twenty millions as its share in 
the pt·oduce of the la.nd; nine millions of revenue from puhlie works construct-
ed at its own cost, and ten millions from the 1ll0no110ly of onn of thc grca.t 
staples of the country; a Government which is therefore called Oll t.o expnnd 
annually vast sums of lIloney on the direct improvement of the land amI itR 
resources, and to und('rtl1k(~, as public s(1l'vices, expenscs usually prodded in all 
other civilized countries onl of private funds. 

" Now, in the course of these rcmarks, I have said more than once th·Lt., 
hefore concluding them, I should take occasion to refer to that progmmme for t.ho 
rapid and uninterrupted prosecution of works specially designcIl for the mitig-n_ 
tiOll or prcvent.ion of famine', whie-Ii I ('xplaincd to this Council ill COllllL'etioll 
with the }'inaucial Stntcment of 187G-77, awl to which reference was made last 
'ruesday hy Illy lIon'ble ('olleagn(1 Sir John Strachcy. It was eert:linly my \)oIle 
that, hy this tiull', I shoul<! have heen enahlcd to announce considcrable progress 
made in the prosccution of t hat. programme, with the assistanc{) of the ProYin-
cial Governmcnts on whosc intelligent co-operation its successful completion 
must always be dnl)cndcnt.. It is with great and decp regret that I acknow-
ledge the disappointment. of that hope, hut its disappointment is not due to any 
change in the public works policy of the Government of India, or to any want 
of sympathetic co-o11eJ"ation from the Provincial Governments in what I still 
regard as an undcrtaking of the bighest and most pressing importance. It has 
been caused 1Iy orders from the S('cretary of Sbte; which, in any case, it would 
have beon our dut.y to olley, lmt which, in tho present case, have bcen rendered 
doubly hinding on our obedience hy the fact that they are in aecordance with tIll' 
eonclusions arrived at hy the Committec of the House of Commons lately 
appointed to enquire into tllC suhject of Indian Puhlic "Works. The Secretary 
of State has largely reduccd our authorized expendituro on Iu·odnetive works, 
coupling that. "decision ,dth wry stringent conditions as to the charactm· of tll(' 
works which this GonWnl11011t is allowed to construct hy means of horrowed 
capital,-conditions which exclude from that cat<,gory 11 great. numher ef 
the preYenth-e works I cOllceive to he most requisite as insurances against 
famine. I do not think the Government of India ean faidy complain of thesp 
restrictions on its IIll hlic works expenditure, p1'O"ided thny arf:l temporary only, 
and conditional on :ulllllal rl~dsi()ns of tlw financial resources, as compared with 
the a6'Ti("ult.lll"al rf'quirclllenis, of tlw country. I trust that til('y will not. IJI~ 

pennanent. ; for I regard puhlic works, if well selccted a.nd constructed ill 
accordance with sound finallciul conclitions, as the grcatest national henefit 
which Bt·it-ish rule cnn hestow upon IIHlia. But for the presl:nt, at any rate. 
these temporary res! ricl iOllS have at least fucilita.tl'd the improved organizatioll 

11 
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of our. puhJic works ('xpe~ditnre, and the reduction, lIot a day too soon, of our 
overgrown puhlic works estahlishmcnts. Nor, in spitc· of lhC'se restrictions, has 
the preparation of our progl'l1mlUe of prcventivl) works heen abaudoneel. Pro-
jects for the eom,tl'udiou of light ehcap railroads hayc heen, and arc hcinp;, 
]ll·epared. Some o[ these railroads nre already commenced. Others have been 
~Ul""cycd :11111 p"timaled; (md we shall continne our preparations for an ex-
b'nded scheme of cheap railway-communication, sO t.hat it may he re.ady for 
execution ·",hellcwr we nre in a position to undertake it with the sanct.ion of 
the Secretnry or State. 

" I think that the GOYCl'nment. of India lllay still reeord wit.h sat.isfaction 
the results whidl, in thesc circlimst.:ll1(,cs, it IlHs all'pudy nchil'ycd. '1'he country 
at }1l'csent POSSl'SSPS 8,7~J! milm, of railwn~', which h~' the end of nf'xt yenr will, 
we antieipate, l)(~ iJl(~r('as(,ll t.o 0,7] 2 mill·s. It has hCt'1l furnished wit.h 17,97] 
miIPs of cOl11pldecl telegraphic conmmnieation, whieh will, next year, he in-
creased to H),108 miles; while t.he area directly lSelTed by artificial irrigat.ion 
will then be not much less than ten millions of acres. }~Ol' future years, we 
have under pmparntion a programme suited to our restricted expenditure, but 
capable of immediate expansion whenever the limit is enlarged. Up to the 
end of the year 1880-81, the capital-expenditure on railways, telegraphs and 
canals will have heel! as follows :-

"On rnilwnys, uncleI' the Government gnarantee of a minimnm rate of 
interest, £66,816,000 will IUlYe heen spent. From what is called productive 
public works grants, we shall have spent £64,800,000; and this snm includes 
t.ht' purchase-money of th~ East Indian Railway. .A. sum of £4,631,000 will 
hnye 1>een "p£'nt on milways from tlle ordinary mmual reyenues; and as re~aJ'ds 
telegraphs, we shall. have spent upon these £4,792,OJO, also from ordinary 
revenues. Upon canals, £12,680,000 will hnYI~ heen spent from the pJ'odu(I-
tive works grant, £7,61 0,000 from ol'lliuary reyeuues, a~ltl £1,000,000 of b'"lJar-
ant.ced capital, besides £600,000 lent to the l\Iadras Irrig-aHon anel Canal Com-
pany. "l'lms, the total expenditure on thcse classl's of productive works hns 
hl'en dose upon £103.000,000 sterling. 'Ihe lmrclen on the tax-payers caused 
by this enorlllous expenditure is, as I have alread~' ~ho\Vn, rapidly disappl'aring. 

"'1'he . saving we expect 10 make by ree('nt reductions in Puhlic "Torks 
('~tahlishm('nt!', togetht'r wit h tmn~llillg allowall(,(,s (mel ot.her contingent 
l'hal'gc!', will :JTIlount t.o nearly half a million stmling per annum. I may here 
mention th:tt the Centrnl e~tahlis1Jment8 of the Imperial Government have not 
heell ('xt'mpted fl'om t.hese reductions. The r('dlll~ti(lns effected in the Public 
W Ol·ks Secretariat of the Gove1'lllllent of India, aUll in the offie~e of railway-
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aumillisti-ation, is not far shl)rt. of £i,500in tlw pay of offioors alone; whils!. 
anoth('r £8,000 will he sayed h,Y nol filling np tlw vaeaney eausl'u hy t.he retire-
ment of the Puhlie "-0]"k8 J\kmh('I' Of Council. 'fo these amounts mllst 1.)(' 
added the saving in contil1~enei~8 whi('h ]lI'('('ssm'il~' accompanies reduct.ioJl of 
el>talllislmlCllts, As n complelllent to 1 he stn tislics of our nett expcnditure 
presented to this Council I)), Sil' JolIll Straehl'Y, I have rellllcst(!d J\lr, Chapman 
to lny upon the tahle a stateIllI'Jlt. of 0111' ndt. 1',\VCllllC dlll'ing t·hc y(~al's 1~W3-GH 
to H~8i)-81. 1 Willllot now trouhln the Oouneil wit.h all tho uptaill> of that 
statement; IlItt I may say that. it shows in {\\'('I'Y hranch of OllL' 1'1'\UIIW an 
elasticity not eoml11'lnly attrihlltwl to tlw fina1l(~ial l'CSOU1'ees or this eounh'y, 
'l'lw only items in which ther!' is llll~' \1otieeahle Ilcel'pasc are t.he asscssell taxes, 
tlte inland sug:Ll'-unties, 'which we have aholishml, amI t.h!' Nistoms-illlport-
duties, 'The l'm'ellUe fl'om lami ha.s incl'l':ls('U hy olle millioll; t hat, from OpilUIl 
by about. a millioll :lud tlll'l'(' (IHadel's; tlw I'xl'iso on winl'!! aud t'pil'its hy 
1H':uly t.hrce' (pmrtl'rs of n million; ~alt IJ~' ncarl)- n million nnll II- half; st.alllp~ 

1Iy thl'PC' qual'hWR of a million, Altog'l'thpl', thc U\'cragc l1ctt J'l'nmUCl of thc 
t.wo ~'('ars ] t-.7S-7D allll ] R7!l-kO exc('C'!ls hy 11101'C' t.han six anll a half millions 
tlte average nett reYC'1Hwof 1 Hri'3-GH 30rl 18:m-70; and the avet'agc nett pst-illlat-
{'(i rcrCUlie of the t1\l'(~e ~'eal''; 1·"i8-81 eXI'cclh hy more t.han fin~ and thL'l\(' 
quarter millions the n,yerag-e nett l'c\'enun of the three years 18G8-71. K 01' 
dOllS a detailed examination of tl,is statcllwut suggest any misgh'ing that. 
this gl'C'nt impI'o,elnpnt. ill nUl' rC'Wlll1e is tlw l'Psult of ol'preRsin' taxation 
or a scourging fiscal ~ystCl11. Alt.hollg'h t11('I'(, has 1)I'en, since til!' year 
IBG)· 70, a gl'C:tt iIleL'ca::;e ill t.h~ IHlhlic l'enmucs, it. is undoulJtcrlly du(' 
to a stc3d~' growth of natiollal prosperity, lal'gdy resultiug :1'1'0111 impro\'('(l 
arlminist.ration, anll healthl'uJi,\' p:dtihit.illg itsC'if ill the enm expallsiol1of:111 the 
g'rent SOUI'Cl'S of incollll', It h,\s llot 1I('('n (':111sl'll hr thc imposit.ioll of llPW t.ax-
;tioo, 'rhe salt-tax, no douht, h:l~ IweTl in"['eas:l!1 to SOl11ll of 0111' poplilatilln, 
hut it has helln sillllLUalleously l'('(lllmxl t.o an illlllle.Lsumhly g'L'eat(,L' Illllllhet, of 
1 hat population; if pwviueial L'iltcs Ita vo hmm imposecl, clistolIls-tlut.im; have, 
ou the other hand, lmen t.akell off, whil'h yieltlcd n In.rgor Tll\'{'lllW; alld, ill IiPll 

of an income-tax, whieh in l:-;O!I-iO produccll It million, and ill the following-
'\"e:t.T nearly two millions, sterling, we Ilave now fl lil'cllse-tax, expn{'tl'd t.o produce 
~l'xt year only half a millioll . 

•• l"ow, when this GO\'l'rlI IIlCllt is chal'g'pri with Ilavin~, ill wallt.OIl :ulIl (~I'illlill­
al di"rcgm'uo[ the gL'cat inkl'ests (·.olllmitted to its CUI'C, insidiously sOllght o('ea-
!'ion for t.1tat. war which we first UlUl('\'j,I)()k, Go,l knows, ill 1'(~ll1l!tallt rl'eog'lIition 
of its UID1Yoi(hLhlc ll'..lccssity. all(l ~olely 1'01' Ule I'rcSt\I'vutioll of till' splellllitl 
national I.wl'itagc I have IlOW cmlc:t\,ouL'CU to ucscl'ihe,-a IVaI' llf wJ,ieh tb.; 
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renewal has been forced upon us by the flagrnnt violation of most solemn treat.y-
obligations, and the cruel massacre of our whole Mission at Cabul,-when, I 
say, this odious charge is matlc against our character as Englishmen, and our 
conduct as indian aclininistrators,-I am content to ask all those whose common 
sense is still unbiasscd, to consider, fll'St, thc startling magnitucle of the war-
power and material which Sher 'Ali, as the world now knows, lwd long been 
accumulating and organising on our immediate border, at a time whim we com-
manded not a single onc of its monntain-passes; and then, to reflect on the 
ruinous condition of chronic panic and unrest, the intolerahly incrNlscd burden 
of permanent military expcnditure, which we should haTe hequeathed to India, 
if, when fully warncd of her danger, wc had lcft this great and gwwing war-
maebine planted on the very thrcshol<l of her Empire, not only at the uncon-
trolled command of a Prince m-owe(lly hostile to lieI', but also nnder tIle ('stn b. 
Hshcd influence, and undisputc~d c1irf'ction, of that despotic and aggressive 
military l'owcr which has for y"ars been steadily advancing to her gates. 

" In the presence of His Exccllency the Commander-in-Chief, whose per-
sonal organization, and constant supervision, of aU its operations have so greatly 
contributed to the successful results, thus far, of a war which will soon, I trust, 
be satisfactorily finis!lCd, it would l)c presumptuous in me to make any com-
ment on the military conduct of it. lJut I esteem it nothing less than an im-
perative, though it is also a congenial, duty, to take this, thc earliest oppor-
tunity in my power, of vindicating, from the cruel aspersions lately cast on it, 
thc high character of that fine soldier, and true gentleman, 8:1' Frederick 
Roberts. '1'0 all who have the privilege of being intimately acquainted with 
Geneml Robp,rts, the marked humanity of his character is well kuown. The 
armed mission on which that officer went to Cabul was primarily, and essen-
tially, one of stern retribution. He has been accused of indiscriUlinate sp.verity 
ill the discharge of the painful task imposed on him. '1'ho llumher of those 
who instigated the massacre of Sil' Louis Cavagnari and his compauions, we 
shall probah1y never know. The uumber of those who part.icipated ill that 
crime we cannot accw-ntely estimate, hut it may cert~tinly he reckoued hy hun. 
dreds. 'l'he total number of p('rSOHS tried at Cahul, under th~ authority of 
General Robcrts, for thnt crime, and 011 other charges, was 163. The total 
number of llcl"Sons executed uncleI' his authority was 87. But it has been 
allcged that some of the pet·sons thus executed were boml fide comuat.1.nts. 
Ilunished by General Roberts under a cruel and fictitious charge of rebellion, 
for no worse tleed than the defence of their country. It is with grE'.a.t satis-
faction that., on behalf of General Roberts and this Government, to which he 
has l'eUllel'ed n stl·jet account of his proceedings, I deny the truth of that 
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1I111'gnt.ion. ~l'lw fnet. is, that Ilfl eOlJluatant, or nOlt-comhntnnt,"lms heen pllt 10 
,1,~:tth lIy General ]1.01)(,1't8 Oil an)'· llWI'C charge of mhcllion, ur for openly 
hearing arms ngainst U~; llO nian has l'uffcrecl death uncleI' any ebargc not 
puni-slmhle wit.h death hy th,' ordinary pl'n,(·t.iee 01' ~~jvilizcd warfare, ~~. without 
the fullest trial eomp:itihle with the in,:vitab1e conditions or m!1l'tial-Iaw 
ill a bh.rbarous country uncleI', host,ile occupation. General Roherts hItS 
oxplained that his l'(~'tSOll for offering rewards for the approhension of the men 
who fought ngainst him at C\ll1r<lsiah, and who were dOOlnL'cd hy the Amir to bo 
t.raitors t9 himself, was the knowledge that the assailants and Illurdercrs of the 
Eml.Jassy were to he fOl1lld ill their !'anks. But not one of those men has been 
executed unless, and until, the Court, which tried him was satisfied by the c"Vi-
d;nce before it that he hnd either partieipated in t.h.e attack on t.he Residency 

· or comJ?litted some other crime to which th!' reeognised nsages of war npply 
the penalty of death. 1'0 1'Ilffil11agc nmongst. the rcfuse of hcarsny for evcry 
('rookerl pin, dropped thpre by the l'eeklessness of l'nmoul' or th.e rancOllr of 
})('rsonal spite, aIHI then to employ these ignoble little wenpolls in scm'ifying 
t.he character of'men wl;o' are labouring to lServe their country in c(}nspicuOl~s 
positions of eonstnnt anxiety and tremenclous l'esponsibility,-this, I must be 
allowed to say, is not merely cruel, it is essentially cowardly. Neither a swag-
gering patronage of the public conscience, nor ostentn.tious profession~ of 8 

superior personal morality, never tested by the dread conditions of responsible. 
public action, can mitigate 01' conceal-in my opinion they ~e1'i01isly nggl'n-
vate,-all that is either n-ivolous or de~pieahle in such conduct.. 

"I' have but one word more to sny ahout the Afghan war. It is with 
astonishment that I read, four days ago, the assertion reported 'to haYe been 
made in Pal'liament by a noble Duke, that the Government of Indta, or some of 
its members,. hl1(l communicated to the Prcss confidential orders l'eceived on the 
subject of this war froin the Secretary of State with the 'object of raising 
excitement in India,' and 'exciting the Indian Services against the de.ci$ion of 
Her Majesty's Goye~ment; , and that I myself, with a similar object, had 
circulated in England 'an elaborate doc~ment recommending measw'es much 

· more sovere and ~iolellt than those approved of' by the Queen's responsible 
ntlviscr~; furthermore, that an article lately mitten by Sir Henry ltawlinson 
on tlle suhject. of the Afgh6.n war, was written in communication with the 
nceroy, as a manifesto on my behalf against lIer :Majcsty's Ministers, whose 
policy it· is my. cle..'lr duty, as it·is ccrtainly my carncst desire, to ~n'y out in 

• Uris' matter,' TInd I been .guilty o~ any such conduct, I should, indeed, have 
lIeen unworthy of the high office which I hope to transinit uninjured and 
unSullied to my successor. But, wIlilst giving to these i~comprehensible assel'· 
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tions the most unqualified contradiction on behalf of my colleague~ and myself, 
I now declare that neither between the lUmhbers of the Government of India, 
nor between this Government and lIer Majesty's Ministers at home, is thel;e 
any confli~t of opinion' or purpose respecting our relations with Afghanistan, or 
the pl'osecutionand objccts of the W~l; imposed on us by the condition in which 
we found thcm. It has been: it is, and it will, I feel sure, continue to be, our 
unanimous desire and unceasing effort in loyal co-operation with each other, and 
complete concurrence with the Government of Her Majesty, to bring this 
unsought war to' the earliest conclusion compatible with the honom:able and 
seoure attainment of the purely ,defensive objects for which it is being waged ... 

'J'he Motion was put and agreed to. 

The Hon'ble Sm JOHN S'rltACIIEY then moved that the Bill as amfluded be 
passed. 

The Mot.ioll was pilt :m'd agreed to. 

TRADE-MARKS BILL. 

The Hon'ble MR. STOKES presented the Repo}'! of the Select Oommittee on 
the Bill to provide for· the l'egistration of Trade-marks. 

FACTORIES BILL. 

T,he Hon'ble MR. COLVIN presented the Report of the Select Committee on 
the Bill to regulate labour in Factories. 

The Coycil ~dj9urned to Friday, the 5th March, 1880. 

CALCU1'TA ; } 
The 2/~d Ma,'Ch, 1880. 

D. FITZP A'.fRIOK, 
Secretary to the Government qf India, 

Legislative J)epartm~t. 




